3533 Short Duration

SHORT DURATION DISCUSSION
UNDER RULE 176 RE DEMAND FOR
NATIONALISATION OF THE
SUGAR INDUSTRY

SHRI A.G. KULKARNI (Maharashtra): Mr.
Vice-Chairman, I am grateful to you for
having agreed to have a discussion on a very
vital and important problems,
particularly an economic problem. We ar"
all along wasting our time on so many other
matters, but the country can only prosper by
the development of the economy. Today what
we are discussing is a problem of the sugar
industry and a demand for nationalisation
from various parts of this country. The
sugar industry is an industry which is like the
textile industry as regards  capital
involvement, as regards employment, as
regards production. [Interruption by Shri Chitta
Basu) Why are you coming in unnecessarily? I
want to educate you also in this. You are
having radical ideas. You have some
education on constructive side  of the
problem.

What 1 want to state is that the sugar
industry is also a problem industry be cause,
sugar, though it produces a sweetening
agent, has never satisfied either the
consumer or the producer, that is, the
agriculturist who produces the raw material
for it. The entire blame for the muddle in the
sugar industry is squarely to be put at the
door of this Government.

Sir, during the last twentytwo years we are
seeing various phases of the sugar industry,
excess production at some time and scarcity
at other, and so on. I would like to quote
from the report of a Commission appointed
by the Government called the Sugar Enquiry
Commission. What I want to say is I am
apportioning the blame on the Government
and charging it with the responsibility in this
matter. The same Commission has found out
that the Government policy is one of ad
lwcism and not one of planning on a long-
term perspective for sugar production in this
country. The Commission states, [ quote :

Sometimes the so-called measures for
stabilisation  have  themselves pre
vented a return to normalcy and have

tended to prolong the instability.
Short-term palliatives have
post-

poned long-term remedies. Ad hoc

measures to deal with specific problems
as they arose from time to time h»ve only
too quickly militated against
comprehensive solutions being sought. In
fact ad hocism has been one of the worst
man-made causes of instability faced by
the industry.
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Sir, why I have quoted this is because i* is
a very valuable report. When the Go-
vernment has appointed a Commission, they
have given this certificate to the Government
that the entire policy on sugar is based on ad
hocism and is injected with politics wherever
certain solutions are demanded.

Sir, I  want to bring to the notice of this
august House that the sugar problem should
be seen in a long-term  perspective, that is
the perspective of the better land use in the
different parts of this country and an
adequate return  to the grower and also the
question  of the by products of the sugar
industry to be processed with the full
encouragement at the Government level.
Unless all these aspects are gone into, the
sugar problem will alwavs remain with
us. I say this hecause this is the opportunity
now when we produce round about 35 lakh
tonnes, and next year we expect to produce
40 lakh tonnes. And we will have a chance of
devising a realistic and logical plan  for the
sugar industry for the coming one or two
Plans. I  demand this because this year the
Government has  shirked its responsibility
in fixing incentive prices to the sugar-cane
growers. The demand was  something
between Rs. 10 and Rs. 15 per quintal,
while the Government has fixed it at Rs.
7.3 or whatever it  is though it is national
? I am afraid next year the sugarcane growers
will not come forward to grow sugar-cane in
the context of the increased capacity that is
licensed and the demand of the industry for
crushing. At that time again  the prices of
gur or jaggery or khandsari will rise and
within a period of three or four years the
Government will again come to the same
sorry state of a scarcity  condition. I say
this because if you see the production in
this country, the production  figures of the
sugar-cane grower here are very low as
compared to the other international
competitors. We find that while in ~ Hawai
the average is about 80 tonnes, our average
has never exceeded between 17 and 20
tonnes; when their recovery is between 11
and 14 per cent, our recovery has never gone
more than 9 or 9.8 per cent. This is an
industry wherein  is invested a  capital Rs.
400 crores-the entire production is about
Rs. 600  crores. And if you see the total
impact of so much of capital being invested in
this industry and of so many people
concerned with this industry, it is natural
that the demand for nationalisation  should
come because of the failure of the industry to
pay remunerative price U the growers and
also their failure to deliver the goods to the
consumers at a
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price which the
pay.

-onsumers can afford to

Another aspect of the problem which I .un
highlighting is that it is actually a problem
more ( f the agriculturists, as 1 call it. It is n
>t an industrial problem, as it is. It is a
problem  wherein the sugar-get the
maximum or an incentive return so that he
can supply cane to the factor/. What is it ?
Twenty-five per cent is 1 >r wages, 75 per
cent has to be given fo m raw materials. And
that is the crux of the problem. What I have
found out is this Nowhere in this whole
world is there sujar production in a belt
where there is ( <treme heat or extreme
cold. Nobody st ould take it that I am talking
with a b assed and regional view. I have to
submit hat I am talking from a scientific
view. . (Interruptions) Do not talk any
nonsense. I ;itn giving this view that in
tropical co intries only they can produce this
er >p better. But what about extreme co
iditions of cold and heat? 1 challenge. Let
he Government say that in such conditions
anywhere else sugarcane is grown tc a

proportion which you can get from the
tropical countries.

[ THE V CE-CHAIRMAN (SHRI
AKBAR ALI KHAN) in the Chair]

Let the Members and the representatives of
the sugar-cane growers from U.P. and Bihar
der this dispassionately. Do not take it that |
am oiiy pleading for them because you car
not blame if there is a demand for Btee plant
to be started in Bombay where there is ng
raw material. Naturally, in his country
agricultural strategy has to be based on theg
better and effective land use. If the raw-
material say. wheat or so- nething else can
be grown in B area better, i t is the B areq
only where it can be grown and processing
factory organised. If th s is grown in G area.
the Government must give encouragement
to the C ai ea, because you will have to find
out wl ere national interest is best served
‘Wh' n I said that politics h?s entered this sug
tr trade, it is because the Government wa itg
to satisfy the demands coming right up from
moment to moment. And you will f nd that
in this country today the price ( f sugar has
got a difference or Rs. 40 per c uintal. You
will never believe—between the prices in
UP. and those in the Si uth, there is a
difference of Rs. 40 per [uintal. Tlig
difficulty is why there is th s difference of
Rs. 40 per quintal. It is 1 ot that they want tg
give anytning to the ndustrialists or any
profit to them. They 1 'ant to say that they
want to give it to the sugar-cane growers
That alone is not the problem ? In the
Northern
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part, the yield has been not more than 20 to
30 tonnes. And that is why tbe difficulty
has been that tlie sugar-cane growers are
not getting a proper return. That is why I
am claiming that the perspective of a long-
term sugar policy should be included in the
development of industry. You have got a
Research Institute at Lucknow. Develop
certain strains which can grow in the colder
areas also. Do that research. That is why ...

THE MINISTER OF STATE IN THI
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNA SAHEB
SHINDE) The Kanpur Institute is not
sugar-cane Institute.

SHRI A. G. KULKARNI : I am sorry,
Lucknow. Develop that type of strain there.
That is what I am saying. It is a problem of
major land improvement, major agricultural
development, ro?jor research on the
development of different strains. I re-
emphasise that it is the failure of this
Government not—an individual or the
industry or a worker or somebody else—to
have ths perspective. They have injected
politics into the sugar industry. That is why
the entire thing has collapsed.

In this country, the agriculturists
have never failed, particularly in sugar cane
wherein, I can say, we hare reached certain
targets between 130 to 150 tonnes per acre;
we have achieved that. That shows that we
are not lagging behind international
competition, ?nd our agriculturists have
proved more than a match in development
new strains, in growing new strains, in
getting yields which are commensurate with
and even better than others in the world.
Similarly, in respect of recovery, we have
achieved between 13 to 14 per cent on an
average. There also you cannot blame the
agriculturist. I want to say that the
agriculturist has caught up with the new
development techniques with all agricultural
developments.

I only plead with the Government. Let
them not play with this industry. It is
playing with fire. Please devise some met-
hod when there is over production in this
country. Do not inject politics for whatever
reason you may want to say. I do not take
that nationalisation is the panacea for

removing all the ills in this country.
Nationalisation has to be selective. The
main point is production. It 1is the

availability of a particular item to the
consumer and the cheapest price and
incntive price to the grower. As long as
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[Shri A. G. Kulkarni]

io years back, the Maharashtra Pradesh
Congress Committee resolved that there should
be Uic nationalisation of banks of the import
and export trade and that -all agricutural
produce should either come within the co-
operative sector or the nationalised sector. That
was a demand made by my State's Pradesh
Congress Committee. I am highlighting this
because we arc not lacking in the proper
understanding of the problem.

As for nationalisation I again say that
nationalisation ~will increase bureaucrati
sation, and that is why I am not going to
allow any increase in bureaucratic
authority whereby corruption starts and we
again mismanage the whole thing.

Coming to the U. P. problem, Sir, it is
unique nowadays. If you go through the U. P.
problem. ...

SHRI BANKA BEHARY DAS
(Orissa): Mr. Kulkarni, I am not wasting your
time. The discussion is supposed to be raised
on the nationalisation of the sugar industry.
The argument that you arc advancing is
indirectly against nationalisation.

SHRI A. G. KULKARNI Starling
with a preamble I am coming to nat
ionalisation. What I was saying was that
in U. P. particularly there is a complete
mess in the sugar industry. You have to
study the production figures of U. P. right
from tg6o. Having reached 14.5 lakh
tonnes, it came down to as much as 7
lakh tonnes. Now it is 11 lakh tonnes.
That is why il ' a, very mismanaged
affair. For that, Sir, I blame the Government.. .

SHRI G. D. PANDE (Uttar Pradesh) : As
against the total national production of 35 lakh
tonnes, U.P. gave 14.5 lakh tonnes. Up and
down is a national characteristic. It is nothing
peculiar to U. P. alone.

SHRI A. G. KULKARNI : Mr. Pande, 1 will
again reaffirm that in U. P. particularly the
entire sugar-cane production has been at the
vagaries of the industrialist of U. P. They have
not done justice to the sentiments of the
growers who are supplying them sugar-cane.
Th.it is why from 14.5 Iakh tonnes it came
down to 7 lakhs tonnes. (Interruption by Shri C.
D. Palknow you are an industrialist .. . «

(Interruptions)
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Order, please. Mr. Pande, you
wil! get the chance to explain your case.

SHRI A. G. KULKARNI : ..he will have
time to explain his case. Let him not mix up
issues. My hon'ble friend, Mr. Pande, denies it.
I have got another figure with me. Let him
deny that too.

In U. P. there have been the maximum
number of investigations under the Industries
(Development and Regulation) Act. What do
you have to say against this? There were
investigations about mismanagement ...

SHRI C. D. PANDE : Only in U. P., and not
in Bihar ? Does he mean to say that this thing
was confined to U. P. aloir: ?

SHRI A. G. KULKARNI : What I want to
say is that U. P.'s case is unique.

SHRI C D, PANDE : In Maharashtra co-
operative people are eating up lots of money.
They have become magnates out of the co-
operatives....

AN HON'BLE MEMBER: Mr. Panrle will
have ample time to speak.

SHRI A. G. KULKARNI Sir, 1
should get five minutes more because of
Mr.  Pande's interruptions.  Therefore,
Sir, the maximum nu® nvestiga-

tions took place in the U. P. sugar factories.

The maximum difference tn production is in
U.P. and Bihar.
Again, Sir, if you look at“he figures

payment to the cane-growers in U. P. it is Rs. 3
crores at the end of the season compared to Rs.
11 crores of last year. The U. P. sugar factories
are getting differred payment from
(Interruption) the poverty-stricken sugar-cane
grower in U. P. That is the fun of the whole
game. Therefore, the U. P. industrialists are
getting all sugar-cane free, no payment. So Rs.
1 s crores were due in February. The U. P.
sugar factories yet to pay about Rs. 5 crores as
sugar cane cess....

i00

SHRI C. D. PANDE : Out of Rs.

Crores........

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) :Order, please.

SHRI C D. PANDE: ... my knowledge :tter
than that of all of you put together.
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SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Yes, I know your knowledge is
much better in favour of the U. P. sugar
magnates...

THE VICE-CHAIRMAN
AKBAR ALI KHAN) : Order, please.

SHRI CHATORA SHEKHAR: Sir, why
should he i iterrupt? Has he got your
permission to i iterrupt him ?

SHRI C. D. PANDE : I must, explain what
I wanted to say. He says that in U.P. the sugar-
cane grower has to be paid and that Rs. 5 croi
Js has to be paid as cess. He is giving a
nisleading picture. .. (Inter-Ttptions)...I( ou; of
Rs. 120 crores, Rs. 5 crores remains inpaid,
does it lie in his mouth to say t iat nothing has
been paid. He should be re tsonable ...

THE VIC 3-GH AIRMAN (SHRI AKBAR
ALI I- HAN) : Why should you, get restless
and interrupt ? You can note down the >oints
and when your turn comes you certairily refute
that allegation.

SHRI CHAI\T)RA SHEKHAR: Mr.
Vice-Chairman, he is speaking as if they are
paying from their pocket. This is the price of
raw material.

SHRI A. G. KULKARNI The sugar
industrialist hcu been charging him for his
ignorance. They are deriving the maximum
price from the Government as well as the co
isumer. They get round about Rs. 163 per
quintal. Out of that they have paid rery little to
the Government and to the sugar-cane grower..
. (Interruption by Shri C.D. Pande) ... Here is
another Pande arguing with me.

THE VICECHAIRMAN (SHRI
AKBAR ALI KHAN) : You have to finish in
two minutes.

SHRI A.G. KULKARNI :1 am
losing time. I : m not going to yield to
anybody.

THE VIC i-CHIRMAN (SHRI
AKBAR ALI KHAN) : Thatis why I
allow you up to 3 o'clock.

(SHRI

SHRI A. G. KULKARNI : No, Sir-Before
3-10 I cannot finish. Sir, I was saying that the |
. P. Government has got to be blamed. Jor the
last twenty years every governm :nt, the
Maharashtra Government, tl e Gujarat
Government or the Mysore Jovernment, has
been using this cess 1< r improving the quality
of sugar-cane, f< r building good roads in
factory areas. J ut what has the U.P.
Government dote ? They have been just
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the hand-maid of the sugar industrialists of U.
P. and nothing more. That is what I charge that
Government with. That is why the demand for
nationalisation has come from Bihar, U. P. and
some other areas, including the  Southern
parts. ...

SHRI KRISHAN KANT (Haryana)
Haryana also.

SHRI A. G- KULKARNI : I da tut know
about Haryana. Sir, I throw a challenge. There
are 22 lakh growers in U. P. In the co-
operative sector U. P. has a well-knit sugar-
cane growers' organisation. Let him deny that.
Why are they not going into this co-operative
sector? Why are they not collecting from every
grower some money to form a viable-share
capital to acquire sugar factories from the
industrialists, I do not understand. I raised this
problem with the Prime Minister and she said
that whereas my State co-operative has
developed, her State has not developed. Again,
the Prime Minister stated in Lucknow that in
U. P. everybody was interested in politics

SHRI Z. A. AHMAD (Uttar Pradesh) : In
U. P. it is the State Government which is not
encouraging co-operatives.

SHRI A. G. KULKARNI : That is correct.
Now it is on the authority of the Prime
Minister that I say that if the U. P. Government
could manage their own affairs in the interest
of the agriculturist in the interest of rural
welfare, they could meet the challenge. 1 will
help them. The point is that with these co-
operatives you can co-operatise. Out of the 71
odd factories, 21 are in U. P. alone .

(Interruptions)

AN HONBLE MEMBER: You have
specialised only in U. P.

SHRI A. G. KULKARNI .-...Recently the
Ko.ida Rao Committee made a study of this
nationalisation probtem. Tkey have said that in
the whole country about Rs. 90 to ioo crores
would b" required for the take-over of the;e
mills. A certain estimate has been given for the
modernisation problem also. What 1 want to
suggest is that in the case of U. P. thr
immediate solution, as 1 have said, is
nationalisation of the mills which have
misbehaved, which have not paid to the
agriculturists, whatsoever they may b:. I would
add that the Government should not nationalise
this industry permanently because utlimately
this is an agricultural processing activity andl
do not stand for the creation of bureaucracy in
this industry.
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So I only suggest that in this agricultural
processing industry, it is the cane-grower or the
agriculturist who is himself more interested in
the development of his own w ".nith. There are
so many other states. There are various
examples like Gujarat, Mahara htra, Mysore,
Andhra, Madras and so on. You can take them
and find the solution. But nationalisation is the
only solution now as far as U. P. and Bihar are
concerned. (Time bell rings) Sir, I have got
only two points to make.

THE VICE-CHAIRMAN (SHRI .AKBAR
ALI KHAN) Mr. Kulkarni, you must
appreciate that this is a aj hour discussion and
you must listen to the other people also. I will
not give you more time.

SHRI A. G. KULKARNTI : Sir, I will only
take two or three minutes more.

THE VICE-CHAIRMAN SHRI AKBAR
ALI KHAN) AU right.

SHRI A. G. KULKARNI : Sir, my party
people arc also willing to give me some time.

Now, Sir, there is also a demand for
nationalisation in Maharashtra. I do not want to
deny that. But by which class it is demanded? It
is the private sector class. In the private sector
mills, there is a deman:l going on that
nationalisation should be there. But actually
this nationalisation is a problem which is to be
solved on merits. For this purpose, I dem-ind
that this Government must face this problem
squarely. I learn the Government is still
thinking of appointing some committee here or
some committee there. But umpteen
committees have been appointed and their
reports are on the shelf. There was the Sen
Committee report, but nothing has been done.
Only Government has taken steps to earn more
money by way of excise and soon. Actually, a
perspective of healthy development of the
sugar industry has not been planned by the
Government. That is why I lay in U. P.
particularly this problem can be solved. There
ts another way also. Just as you form a textile
corporation, you can form a sugar corporation
whereby you can give loans, modernise the
sugar mills, etc. I do not object to that. That is
also another way, particularly where, for
instance U. P., cane co-operatives are there.
They arc active and they are prepared to take
up the responsibility. The
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State Government must immediately go there
and help the cane-growers even at some risk
for themselves.

My last point is, why so much discussion is
going on here ? Mr. C. B. Gupta, the Chief
Minister of U. P., suggests 'let the Centre tak; a
decision. Here at the Centre they say 'let the
State take a decision'. I wantonly to plead with
the Government of India that this is not a State
problem. I want to give them a warning that it
is an all-India problem. Only one State cannot
solve that problem. You will have to take an
all-India perspective and find a workable
solution. And for that, the present time is the
right time. You have got ample production,
ample buffer-stocks. You can really plan a
long-range perspective of the sugar industry
where the sugarcane growers will get the pride
of place and get maximum encouragement at
the hands of the Government. Thank you.

THE VICE-CHAIRMAN
AKBAR ALI KHAN) : Mr. T.N. Singh.

(SHRI

ot wAteg qAT (I 9RW): AR
A UF T4 gOAT £ |

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Not now.

SHRI T. N. SINGH (Uttar Pradesh) : Mr.
Vice-Chairman, Sir, I am *orry that in a
discussion on this subject, provincialism has
been unneceisraily imported. It was not
necessary to raise provincial feelings in this
unfottunate country of ours. I wish the hon.
Speaker who preceded me had not raised
provincial issues.

SHRI A. G. KULKARNI: Sir .

SHRI T. N. SINGH : Please keep quiet.

SHRI A. G. KULKARNI: Sir, he is making
an aspersion on me. At the outset I had stated
that I am putting the problem in aperspective
in which we can understand it scientifically. I
have never said about any provincial
considerations. I only said what is
scientifically possible.

SHRI T. N. SINGH : Whatever may have
been the speaker's intentions, the fact is that
sitting here, 1 did feel that U.P was being
picked out for a special attack. Let me take the
agriculture aspect !; The previous speaker has
not put the whole agricultural problem in the
proper perspective. Agriculture in U. P. may be
backward. We may be suffering from many
failings. We have got a very large population
and a high pressure on land. I know
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of The poverty in East U. P. It is easy to
condemn a poo! man whose holdings are
uneconomic, for failure to do his agricultural
work pif DCrly but it is not desirable to do so. I
b long to East U. P. I know what the problems
are, what the difficulties are; half an acre of
land, one acre of land—that is he average
holding. It is all right for pe )ple who have 20
or 30 or 40 acres, th' bourgeois farmers to say
that they are d >ing this or that thing better. But
th' man in U. P. knows what agricultun means,
what odds he has to face. La< k of capital
resources, lack ol inputs, hardly any irrigation
facilities and th ¢ vagaries of monsoon make
agricult ire a perpetual gamble. Then the issue
of location of sugar mills has been raisec . Why
? In . U. P. and Bihar, and for tl at matter in
North India, sugarcane is on y a 10-month crop
as again.t the 16 t > 18-months crop in the
South and Maharashtra. Now this means that
50 per cent more land is occupied for this
purpose. A id yet people go on calculating all
kirds of advantages, disadvantages and so on
for location of sugar mills in South. That is
why I say it has been made a p -ovincial issue. I
can understand youi saying that agricultrist in
U.P. should do much more than what it is
doing. Bi t do we realise the real plight of the j
oor agriculturist in our province and n other
neighbouring provinces? The hon. Member—I
do not know whether le is an agriculturist or a
KUsaa .

SHRI BALK.ITUSHNA GUPTA (Bihar) :
He is neither.

SHRI C. D. PANDE: He is a co-operative
magnate.

(Interruptions)

SHRI T. N. SINGH : I know what it means
to be a cisan in East U. P. It is not an assured
rainfall area like Konkan or other fortuna e
parts of India.

SHRI A. G. tULKARNTI : Sir,..

SHRI T. N. SINGH : Please do not disturb
me.

(Interruptions)

THE VICECHAIRMAN (SHRI
AKBAR ALI ¥ HAN ) : :Do not interrupt,
please.

SHRI A. G KULKARNI : Sir, he has asked
whet'ier I am an agriculturist or what I am.
Perhaps Mr. T. N. Singh does not know what
agriculture is. I am
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a basic agriculturist. And he does not know
that the Maharashtra sugarcane crop k for 11
months as in U. P. Perhaps it is he who does
not know agriculture.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN ) : You can reply later.

SHRI T. N. SINGH : Sir, I wish to be heard
patiently hy Members. They wil! have time to
say whatever they want.

THE VICE-CHAIRMAN (SHRI

st TrARE (I 93w) o A
& amr ¥ faagw won 9ga § F 9w
st a0t ST FT AFGd aon AU W
5 WA FIAT TEW | 99 q W5 §
a @ A § € A I AW A
" THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I object that he should not do
like this.

AKBAR ALI KHAN ) : I can only s,, that
st TIFATAN : ATTH  ATEAFAT

T weAd gt 9@ fr & S¥ fewA

4 7|

Mr. Kulkarni or Mr. Rajn&rain should not do

like this. If they do not listen to me....

St TFRATQN : ST ¢ AN A AH
5 & FeAT BW 3w o foAe A 2
f5 4ramT & 4% 2 a1 g Teg 0w AN |

5

SHRI T. N. SINGH : Now, Sir, it has been
my g'eatest complaint that in all our four
Plans, agriculture has been most neglected.
We have not given that attention or priority to
agriculture which we should have given it.
And mind you, in the words of Jawaharlal
Nehru, it is the biggest private sector in the
country, but of the small man; and"*he should
have been encouraged as against ind 'is trial
isa-tion. This is where, I say, will he real
socialism, to help the poor agriculturist to see
that he finds his feet. And this has not been
done, this task has been neg'.ected, all these
years. And it has not been done even in the
Fourth Plan. That is my grievance.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : In the First Plan something was
done.
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SHRI T. N. SINGH : Oh, that was only
marginal.

SHRI ARJUN ARORA (Uttar Pradesh) :
Mr. Singh was a Member of the Planning
Commission.

SHRI T. N. SINGH : I am coming to that.
Have patience, Mr. Arora ; do not Worry.
When some of us in the Planning
Commission in  those days Wanted this,
priority for agriculture the whole House here
and everyone there, all wanted industrialisa-
tion first. They wanti d big industrial plans to
be prepared. Giganticism was the order of the
day and mine was a very small voice, a weak
voice, against the voice of the House and of
the late Prime Minister Nehru. So, let us
not go into the records of the Planning
Commission. It is no use opening up that
chapter. But let us at least now realise what
we have to do. And the prime question today
is to see that agriculture really nourishes. If it
flourishes, I say, it will bring about a
greater economic transformation than
industry. And in U. P. even there will be
increased output as much as anywhere else.
The peasant in U. P. is second to none as
a hardworking cultivator, and
unfortunately second to none also in his
poverty. Therefore, be a little considerate
and kind to the peasants of East U. P. instead
of being critical in  this House. I wish a
peasant from U. P. were here to answer tlie
criticisms. But I am here and I am answering
on his behalf. A most unjust criticism has
been made against the hard-working,
toiling peasants in U. P. and 1 stoutly
strongly, protest against such attacks.

Now, coming to other problems, we
want nationalisation of the sugar industry
in U.P.1 wish my friend and others who
may follow me hereafter would take care to
read the Industrial Policy Resolution of
1956 which is the guideline even today
for all our industrial planning and
investment programmes and by which they
also swear. In that resolution there are
two categories of industries schedule A
and schedule B.  The sugar industry does
not find a place in any of these to.
Schedule A has been reserved  exclusively
for tht public sector and schedule B for
both public and private sectors. The rest
have been left generally to the private
sector. Though the public sector has the
right to enter any field it wajits, that proviso
is there. Now, what has been our Go-
vernments' record and attitude? Since the
honourable Member has tried to recall to
me tlie past days of my membership in
th/; Planning Commission, I want to point
to him—and non- of those great ad-
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vocates of socialism  has got up to say—
that in the year 1963-640" of the 17 items
listed in schedule A, only 6 or 7 are today
reserved exclusively  for the public sector
and all the other categories have been
thrown open to the private sector also. I am
talking of schedule A. Before 1962 it was
exclusively  reserved for the public sector.
Now it has been thrown open to the private
sector also, not by the Planu Commission, but
by a decision or decisions of the Cabinet from
time to time after 1963. Does anyone want me
to repeat all  these things? I had no
intention. That ts a sorry tale by itself. Today
we are taking advice of Mr. T. T.
Krishnamach But what was his record in
those days? I was a victim of his policy to
liberalise the Industrial Policy Resolution. I
opposed him that this should not be done,
that the scope of schedule. A should not be
red ; in this manner, and I was
virtually hunded out of the Planning
Commission. This is what happened. It is
easy for people to talk of socialism and
nationalisation.

I happened to be the Minister  of
Industry in  1964-65. We started what was
called the Cement Corporation, we started
the Paper Corporation, to enter the con-
sumer field. = What has happened to those
Corporations ? How far have they pro-
gressed? Five years have gone by. Where are
they ? What progress have they made ? And
here we talk of big nationalisation. Why
indulge in empty rhetoric"? We may have
disputes. We may have political differences.
But let us not go that far and distort facts. I
would not like you to do that if you really
mean nationalisation of sugar industry. If
you mean it, nationalisation of sugar
industry should be on an all-India scale as
rightly observed by my friend, ' the
previous speaker. Tlie fate of this
proposition will be what it has been of similar
others; God help us when such propositions
are made, the purpose being to think in
terms of a province and not on an all India
basis. I remember what has been happening in
regard to other such proposals. Cement is
going to be decontrolled. It is being
decontrolled now as a great socialist process,
a socialist action. And We have given six
months notice of decontrol. What happened
when we decontrolled it four years ago? It
was done suddenly. No notice was given
to the private sector that we were going to de-
control it from such and such date. But here
we have given six months' notice to the
producers of cement that it is going to be
decontrolled from such and such a date.
When have you heard of such a notice
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being given ? And we call it socialism. It is
not the com ct and proper thing to do. Let us
be really socialist. What is our way of life ? Is
it ihe simple life of a real socialist ?

Khan Abdul Ghaffar Khan, addressing us
here, rightly said, "Socialism is not so much a
matter of doctrine. It is a way of life." Living
in Delhi, this affiuentsity from from month tc
month, from day to day, we have forgotu a the
poor in our villages. And yet we talk glibly of
socialism. I know what socialism is, what
hunger is, what poverty is. I h .d my difficult
days. There was one Prime Minister, the late
Shri Lal Bahadur Shastri. He knew what
poverty was and he knew and appreciated th
urg;s and desires of poor masses. I wish if yo\i
really mean socialism, let us do it in il e iight
way. This capital city is not thC right
environment for thinking of soc ulism. When
you live in Delhi, every d*y, every hour, that
you pass in this gv Med city of ours, every
decision of ou s, every action that we take, is
bound tc taint and dilute socialism. The very
way we live, is all against, socialism. I am
saying it from my heart. I mean it. Th< refore,
I say if we really want socialism, let us forget
this high affluence-tainted social life, this alien
and Western n odemism.

Let us see wl at the purpose of the Industrial
Folic; Resolution was. It was for the State to
control the commanding heights of econ >my.
Now, I ask you: When we abandoned the
Forging and Foundry Casting Plant at
Allahabad, the heavy pressure uump at
Allahabad, and also many other important
industries, nobody had a tear to shed. Here we
are waxing eloquen on sugar industry, for what
purpose? Somebody in the private sector
invested s >me money somewhere and you
want to ¢c< mpensate him because under the
Cons itution you will have to compensate him
What ignorances we are ? It was s iggested by
some people : select those mill which have not
paid their taxes and natioi alise them. We seem
to be ignorant of (ur Constitution. I tried to do
it in the case of one or two firms. But then they
s.dd, "You cannot pick and choose particul ir
concerns like this." Nationalisation has to be of
a whole category of industrial units. The mere
fact that somel jdy is not paying this or that
due is not going to put him in a separate
categor t. Why do we talk in this manner ?
This is a responsible House. We should say
something which we can really do. Thirefore, I
would in all humility say, let us make a
proposal which
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we mean to implement, which we should and
we can implement. Let us not try to be fool
others and the masses. They can befooled for
some time, but not for all times, and they will
retaliate in a big way if you go on in this way.
I do not want such things to be done.

Then, people have talked of cooperatives. I
think Maharashtra has a very good record in
this regard. Some public-spirited mean have
done a good job. I pay all tributes to them.
But taking the whole country in view, you
will permit me an honest expression of
opinion when I say the cooperatives have so
far been a failure in India.

I must say that it was on co-operatives that
we built up our hopes but the cooperatives
have not succeeded. We have got infinite
capacity to quarrel, blame and accuse each
other; we are torn by all sorts of quarrels and
casteism; there is a lot of corruption and other
evils. AU these things have been there to kill
the co-operative movement in India, a very
laudable movement. In this connection I do
not remember the full Sanskrit verse.
Yudhishthira was asked by the demon— he
had earlier killed his four brothers for

not replying to questions fafTFHfNA o —
"What is the greatest wonder ?" Yudhi
shthira replied that the greatest wonder
was that people were dying everyday,
yet we all think that we will go on living
indefinitely. So is the case with our co
operatives. We see that they are making no
progress and their performance is far from
satisfactory, still we are going on trying
to maintain them and have pinned our
faith in them. The conditions in the
country are growing from bad to worse;
there is growing population; there is
large-scale unemployment. Therefore
you cannot afford to play with the economy of
the country.

SHRI Z. A. AHMAD : What should be
done ? We would like to have your positive
opinion.

SHRI T. N. SINGH: I wish I had time to
explain all these things and my ideas on the
subject. But within the limited time at my
disposal I will not be able to explain all these
things in detail.

Now I will take up this question of
nationalisation. 'According to our Constitution
it will not be possible to nationalise sugar mills
in U. P. alone. The Centre will have to come
in. Let us assume that wc have decided to set
apart Rs. 150 or Rs. 200 crorei out of our Plan
for this purpose.
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Then according to our own classification in
the Industrial Policy Resolution certain
industries will have to be given higher priority
and they have to be taken over in the public
sector first by the Centre. Wherever there is
concurrent jurisdiction the Centre prevails.
Therefore in this case, the Centre's
responsibility will prevail. Some people have
been crying hoarse for nationalisation of the
car industry; I have opposed it, yet some
people have really been crying hoarse about it.
I have been asking "What about the tractor
industry? It has not been nationalised. It is of a
much higher priority than the car industry."
Not only that Sir, in 1965 I had myself
negotiated for the setting up of a tractor
factory in the public sector with Czechoslovak
collaboration. That project has not yet seen the
light of the day, although five years have
elapsed.

What this country needs most today— and
this is what our late Prime Minister Lal
Bahadur Shastri one day told me—is an
honest administration. The poor man in the
village is crying for an honest administration.
Assure him all that instead of frittering away
your limited resources in this manner. As it is,
the administration of our public sector has
been disappointing. I will be unfair to the
public sector if I do not say that. Our
administration has not been able to take up the
responsibility to the extent it is expected to do.
Similarly we have not got an honest
administration as we should have. What are
we going to do about it ?

In regard to agriculture again, I would say
that it is better if we give a little more
emphasis on agriculture. Our  small
agriculturists should be given fertilisers and
water at cheap rates and other facilities. We
want the States to raise more resources. But the
States raise resources by taxing these very
items fertilisers, water, etc. which are useful to
small agriculturists. The whole point therefore
is that the inputs in agriculture should be low-
priced if you want real agricultural revolution.
Up till now we have given all kinds of
concessions to industries. The STC, the
MMTC, etc. have devoted themselves to
importing material so that the private sector
can get it cheap. All sorts of concessions like
double depreciation, tax rebate, and other
things have been given to the private sector.
But when it come3 to the question of giving
concessions to agriculturists, we say that the
States should raise taxes. I can tell you the
day
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wiH come when the States will revol* against
the Centre. Already there are enough signs of
conflict between the States and the Centre.
Gone are the days when one party used to rule
both at the Centre and in the States. Now you
are going to have more and more tension
conflict. Therefore I do not want the Centre to
do anything which wiH compel the States to
raise their banner of revolt. We should not do
that.

(Time bell rings)

I have suggested that we should take up high
priority items first. I have also Suggested to do
something urgently for the poor agriculturists.
If you want to bring real socialism in this
country, it is desirable that you should
concentrate on getting a hold on the
commanding heights of the economy. Let us
not fritter away our limited resources. As it is,
we are indebted to the various other nations to
the extent of Rs. 6,000 crores. With our total
exports being of the order of Rs. 900 crores a
year, our imports are of the order of Rs. 1,200
crores. Therefore 1 would like you to apply
your mind more objectively so that the
country's resources are invested only in those
things which are really essential and which will
help in boosting the economy of the country.
Now take the case of co-operatives—an
important item of our Plan strategy. What has
been their performance ? I am all in favour of
co-operatives but they should be run honestly
and efficiently. I do not believe in giving any
special certificate to the private sector. The
private sector has many faults today; I am fully
aware of its shortcomings and sometimes very
wrong things have been done in the private
sector. I want the public sector to expand but |
do not want to lose my head in that process. |
want to have the public sector where it is abso-
lutely necessary. Our resources are very
limited. Let us not go by Slogans; like people
crying 'thief 'thief, we should not also cry 'thief
and run with the crowd. We should acertain
problems and facts as they are and then act in
their light.

With these few words, Sir, I conclude.

SHRI S. D. MISRA (Uttar Pradesh) : Sir, on
a point of order, the other diay when this
question was raised in the Question Hour, we
requested the Chair to give a direction to the
Minister that they must get the legal opinion
about this matter of nationalisation.
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In that altho Igh the Minister had said that
they vould consider whether they would gi e it
to us, we have not yet got either the opinion of
the Solicitor-General i r of the Law Ministry or
of the Fooi'. Ministry or of the Ministers coni
erned. I do not agree that it is such confidential
things that it should be h riden from us,
because, otherwise, it precludes a real
discussion of this issue. T ic State Government
is saying that thry cannot do it because the
Centre is competent to do it. Now we are at a
loss to understand as to who can do it or will
do it. Thus we arc groping in th 1 dark and we
cannot understand wl. y it is being hidden from
us.

SHRI ANNASAHEB SHINDE : Sir, no
direction was given by the Chair in regard to
whether copies of the legal ad 'ice should be
placed on the Table of the House. In fact, the
suggestion was made by the hon. Member, and
he Chair said it might be considered. i5ut there
was no direction from the Chail.

SHRI S. D. MISRA : What is the objection
toit ?

SHRI ANNA SAHEB SHINDE : It is
not the system, it is not the convention to lay
such cocuments on the Table of the House aid,
tberefoie, Sir, I regret very much m\ inability
to make this documents  av lilable.
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SHRI S. D. MISRA Sir, it is my
information that the Law Minister has given a
different opinion and the Law Secretary has
given a different opinion. Is it a fact or not?
Let them say.

SHRI BANK A BEHARY DAS: Sir, I was
astonished to hear Mr. Shinde say so; the
Chairman might not have directed that day, but
how can he say that this is not the procedure ? If
the Minister wants, he can give it out.
{Interruptions) There is a debate now there is a
conflict now, between the U. P. Government and
the Government of India, as regards the legal
aspects of this take-over of the sugar industry.
When there is the conflict now, somebody has to
resolve it. The Government may do it on their
own behalf or, if the Members of this House
want it, the Government should corr.e forward,
and clear the whole air. I do not think i there is
any Member who will say, "Let
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us not resolve this issue." So we are competent
enough to resolve the issue, and I want that the
Minister here should come forward and say—
if they have already taken legal opinion —
whether the State should do it or the
Government of India should do it, because this
is a national debate and we cannot discuss it in
the air

SHRI A. P. JAIN (Uttar Pradesh) : Mr. Vice-
Chairman, the question of legislative
competence is irrelevant to this discussion,
because this discussion refers to the Central
Government and nobody has questioned that the
Central Government has the power to nationalise
' ihe sugar industry. The only question is
whether the State Governments have i
correspondingly tlie power to nationalise it. but
as we are discussing this question in Parliament,
our discussion is addressed to the Central
Government, and the Central Government has
unquestionably the power to nationalise the
industry. So the question whether the State
Government has or has not the competence to
nationalise the sugar industry is irrelevant to this
discussion.

SHRI S. D. MISRA : No, no.

SHRI C. D. PANDE : On a point of order, Sir.
Mr. Ajit Prasad Jain said that it is because we are
discussing it here it is immaterial whether the
State Government has the legislative competence
or not. Today we must take the whole background
of the case into consideration when this issue has
been before the public for the last two months and
il has been said by the j spokesmen of this
Government that thi* matter relates to tlie State
Government of U. P. And the U. P: Government,
naturally, said, "No, we are not alone; because it
is an all-India question, this question should be
decided by the Central Government." In that
connection the hon. Minister said that it is not the
practice to give the legal op’nion in the matter to
this House. I say we want it. Why do you object
to it ? We can call the Attorney General here.

(Interruptions) i

SHRI G. H. VALIMOHMED MOMIN j
(Gujarat) : On a point of order. At present there is
no need to call the Attorney-General here. The
subject of the discussion is to raise a discussion
on the demand for nationalization of the sugar
industry in hc country. In the subject-matter of
the discussion there can be no U. P., no
Mabharashtra and all that.
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S HRIC. D. PANDE : What is the
background to this ? That we should know.

SHRI B. K. P. SINHA (Bihar): Mi. Vice-
Chairman, I have heard with care and attention
the objervat.on-. of the hon. Member from U. P.
He is right that the issue in that sense does not
compel us to call for legal op nion. But that
does not end the matter because, even if the
Centre is competent—and here we are
concerned with the Centre—two other
important issues remain. Number one ; is it
possible, even if we have the competence, to
nationalise the sugar units in one State only to
the exclusion of nationalising the sugar industy
at the all-India level? That is issue number one.
Issue number two is whether, while
nationalising, we can nationalise only the
privately-owned mills and keep the co-
operative mills out of its purview, or not. That
is another issue. Therefore, it is not correct to
say that in view of the language of the subject-
matter of the discussion legal opinion need not
be called for.

SHRI M. M. DHARIA (Maharashtra) : [ am
really surprised at the argument advanced
without reading the subject-matter of the
discusion itself. It is "l:> raise a discussion on
the demand fot nationalization of the sugar
industry in the country." It is nowhere said that
the nationalization is to be in U. P. or Bihar or
other places.

SHRI C. D. PANDE : What is ihe back-
ground to this ?

SHRI M. M. DHARIA: Secondly, even if
any legal expert.

SHRI S. D. MISRA : Just an interruption if
you don't mind. This will help you. Here it is
said "in the country" And in the country, you
know, there is the Centre; there are the States.
You already know that since the last two or
three months this talk has been going on of
nationalising the industry in U. P.

SHRI C. D. PANDE : There is that
background.

SHRI S. D. MISRA : Yes, the background is
very relevant. Now the Government of Uttar
Pradesh, in its Cabinet meeting, passed a
resolution that they are for nationalisatiod of
the sugar industry. But they aiso put in writing
thas they arc not competent because this will
mean
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discrimination ~ between one State and :
another and so they are not competent j to do
it. Therefor2 they referred this matter of the
Ceatral Government.  Therefore I this
becomes a vi .al question.

SHRI M. M. i DHARI A : My submision is,
even if any -gal expert is called here in  this
House . nd his opinion is taken, ultimately it is
n< t the opinion of that legal expert, or eve
of this Hou>e, that prevails. But it ; the
opinion oi the courts concerned, ma) be the

High Court or the Supreme Co.irt or
wherever it may be challenged. & >
ultimately it has to be decided there. !Now

this dicussion today has given an
opportunity io all the Members, partici tarty
to the consthutional experts in  the >-fouse,
to express their opinions as to w.at will
happen, if the whole of the industry is to be
nationalised, what are the problems; if the
sugar indus-, try in a prticula' State has to be
nationalised, what are '.he problems, whether
the co-operative indu stry can be kept as il is.
So this discussion has given an opportunity to
all the Memb rs to express their views.
Naturally, these \ iews and the views of the
Law Ministry an I of other experts can be
considered by the Government, and thereby
we can facil tate the Government to come to
some tinclusion. So, instead ot assisting
the Goi ernment, just to make a demand as to
wh it is the opinion ol the Government does
not help matters. I feel that, if the
Govfxnment has made up its mind without
listening to the Members, when the
Government is not democratically functioning.
Go /ernment should say  in this House that
this issue is absolutely open so far as the G
rvernment is concerned, and 1  feel tha: the
Government has kept it open and the
Government would like to have the very
valuable advice of this House. And let us
tender that advice to the Governi!;

SHRI S. N. MISHRA : Mr. Vice-Chairman,
I wt aid particularly like you to recognise that
there are certain constitutional and leg; il
problems which arise in the considera' ion of a
measure of this kind. Some problems have
already been referred to by i he hon. Member
but I would not, even if I am in a minority of
one, agree wit'i the proposition that some
units in a ay industry cannot be nationalised.
An recently...

THE VICECHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Mishra, you are
expressing opinion on the subject

7—.5 R.S./69

[9 DEC. 1969]

Discussion 3556

SHRI S. N.  MISHRA -. I am raising a
constitutional doubt on which I wou'd like the
opinion of an expert. Here as you see, the
position that has been taken up by many hon.
Members, boradly, is that we are talking of
nationalising the industry in the country as a
whole and, therefore, no problem arises.
(Interruptions) I am explaining the position as I
see it. The hon. Member Mr. Dharia and the
hon. Member Mr. Jain also said that we are
talking of the problem as a whole, that we are
not thinking of the problem in segments. But
what | want to assert is that the problem
can be considered in segments. [ am
speaking only in a constitutional sense. Ii the
Government wants to nationalise an industry
in a particular State or even  some units of
industry in a particular State, would
constitutional ~ or legal problems arise ? If
there are any  constitutional or legal problems,
I would like to have the opinion of the Attorney-

General. As  has been urged by the hon.
Mr. Rajnarain we do require in  this
connection the  expert opinion of  the

Attorney-General.  Sol would like to support
that demand. The Attorney-General is ihere to
give his advice in such matters.  Probably the
Attorney General has never made his appearance
in this august House and this is the one subject
on which we would like to get the expert
opinion of the Attorney-General.

SHRI PITAMBER DAS : Sir, I have two
submissions to make. The first is about the
point raised by Mr. Sinha that we have to
consider whether the Central Government is
authorised to nationalise the sugar industry in
only one State, or for that matter only two or
three States, or whether it is constitutionally
essentia! for it to nationalise it in the whole
country. I was surprised to hear Mr. Dharia. I
have been noticing since my entry in this House
that Mr. Dharia talks very sensibly but today I
was surprised to hear him.

SHRI M. M. DHARIA : May be, your
company might have affected your judgment.

SHRI PITAMBER DAS : May be, I was
labouring under wrong illusion since the lastiJ
years.

SHRI M. M. DHARIA : I am sorry if the
hon. Member requires that much time to
understand me. Whatcanl do ?

SHRI PITAMBER DAS: My friend Mr.
Dharia .
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Leave Mr. Dharia
kindly come to the point.

SHRI PITAMBER DAS: My friend Mr.
Dharia says that after looking at the Resolution
he comes to the conclusion that it is to be
nationalised in the whole country. That is what
he says. I would request him to look at the
Resolution once again. We are not discussing
the nationalisation of the sugar industry in the
country. W'hat we are discussing is the demand
for nationalisation of the sugar industry in the
country and every one of us knows that it is
only one State in the whole country that has de-
manded the nationalisation of the sugar
industry.

SOME HON. MEMBERS: No, no.

SHRI PITAMBER DAS: You may agree or
you may not agree. But tell me a second State
which has demanded nationalisation of the

sugar industry. It is only U. P. where this
demand is made.
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(Interrupiion)

SHRI PITAMBER DAS : In addition to U.
P. there is perhaps another State which has
demanded this, namely, Bihar. But I want to
know whether there is any third State which
has asked for this. In this country there are 15
or 16 States. So virtually speaking this
discussion is only about the demand for
nationalisation of the sugar industry in U. P.
and Bihar. That is submission No. 1.

My second submission is that when the
question of getting the advice of the Attorney-
General comes I am surprised that some of my
friends should be anxious to keep the House in
darkness. Why should we remain in
constitutional ~darkness or  constitutional
ignorance? If some of us feel that light would
come through the Attorney-General what objec-
tion can others have? We say Mg ff jrr

vHIfyWW: F°m darkness lead us unto light.
So let us have more light on this matter.

[RAJYA SABHA]

Mr.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN ) : Mr. Chandra-Shekhar.

KUMARI SHANTA VASISHT (Delhi) :
Mr. Vice-Chairman, I have been getting up to
catch your eye so many times and every time
you have been calling somebody else. Why
should I not be given a shance  to express my
opinion ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN ) : I will give yuu.

KUMARI SHANTA VASISHT: You have
been calling nearly half a dozen Members but
still I do not get the chance.

THE VICE CHAIRMAN (SHRI AKBAR
ALI KHAN) : Your party members have
already spoken.

SHRI K. S."' CHAVDA (Gujarat) : Are you
calling party-wise ? If you are going according
to the parties, then the question is different.

KUMARI SHANTA VASISHT : You have
been calling so many others.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN ) : I will give you a chance after
Chandra Shekhar.

*SHRI CHANDRA SHEKHAR : Mr. Vice-
Chairman, [ have every sympathy for my
friend, Mr. Pitamber Das for whom I have
great respect and also for Mr. Mishra. They are

| so eager to know the the views of the Attorney-

General but there-are certain points of
procedure. The Attorney-General' is not
expected to give advice on legal and

constitutional points in order to enlighten the
Members and to enable them to make their
speeches on a particular issue.

(Interruptions)

KUMARI SHANTA VASISHT: Sir, may I .

SHRI CHANDRA SHEKHAR: All
right, you get up ten times. I have not just
completed one sentence even and the hon.
Lady Member gets up immediately.

T was just saying that the Attorney-General
is expected to make his observations or is
opinion here if a law point is involved when the
Parliament is taking any decision in regard to
the enactment of a law or a decision which is
going to influence the enactment which will in-
fluence the life of the society or of the country.
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SHRI S. D. & ISRA : This is so.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHA N) : That is your opinion.

SHRI CHN1RA SHEKHAR: Unfortunately,
Mr. S D. Misra does not know anything except
he brief he gets.

SHRI S.D. MISRA: We do not know the
wrong thing > like Mr. Chandra Shekhar. We
knov the right things.

SHRI CHANDRA SHEKHAR: Mr.
S. D. Misra k lows only one thing that
somehow today the debate on nationalisation
should lot proceed and for that we should be gi
t involved in these technicalities.

What I meai to say is, today there is neither
any Bil nor any Resolution. It is only a motion
for a short duration discussion. I shoud like to
know any precedent from th' hon. Mr. Pitamber
Das or from the ho i. Mr. Mishra in any part of
the world in any parliamentary history when
the Atto ney-General has been summoned to
give opinion on a short duration discussion
motion. If it were a question of childif i
curiosity on the part of some new en'rants in
parliamentary life I could have understood but
if two veterans, old Members, want to be
curious like children then I  have nothing to
say.

SHRI MULKA GOVINDA REDDY
(Mysore): Mr. Vice-Chairman, we have a right
to expre ss our views.

KUMARI S) IANTA VASISHT: Kindly
listen. I am dad that I can reply after Shri
Chandra Shekhar has shown his ignorance by
making that statement. Please hear me patiently,
as you heard these people on the opposite. I
want you to be patient. My j oint is this.
Government in a Parliamentai / democracy
means getting the views of al sections of the
House and it is for the (Covernment to govern
by mutual consulution with various parties and
the repres< ntatives of the people of the country.
No. :, the House is entitled to know the leg;l
opinion. Whenever any matter is raisi d by
Members or even by private person: the
Government often take legal opinion 'or their
own guidance and their own functioning in the
particular matter. It doe-; not have to be related
to a Bill and it do' s not have to be related to a
Resolution. You may take legal opinion even at
variou stages of a certain situation developing.
Therefore, the Government
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are always within their right to ask for legal
opinion at any stage on a particular question.

(Interruption)

ATAT S0 HTTFET AT ZUNTATAA AT HIET
Bl W 2| WT WITET ZEW AWM Aq
Fifemar

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You address me,

KUMARI SHANTA  VASISHT: The
Government has already taken legal opinion in
this matter. This particular discussion should
not develop, like all other dicussions, into a
battle of wits between the Government and the
parties. I am sure the Government and partic-
ularly the Minister concerned are interested in
getting the views of all the people and also
ultimately of giving their views. We do not
expect the Covernment always to agree to what
we say, but we do expect the Government to
listen to the various views expressed in the
House and then to take their final decision. It is
the right of the House, that, when there is any
doubt about a certain legal question and if the
legal opinion is there, the Covernment may
enlighten the House about it. If they have got it,
they should also say it, so that Members are
able to participate in the debate in the context of
the view that is expressed in the legal opinion
rather than everybody saying what he or she
feels. Tbe legal opinion being there and
Membei s not knowing about it is not good. If
Members know it, the debate can be more
relevant and more to the point. I am sure the
Minister is ve y sympathetic and would want to
enlighten us if it is feasible. If he gives the legal
opinion, | think the debate can be more fruitful.
Thank you.

SHRI OM MEHTA (Jammu and Kashmir) :
I would draw your attention to one thing ...

SHRI ANNASAHEB SHINDE: Sir, ...

SHRI CHANDRA SHEKHAR: He wants to
quote a rule. The Minister should not get
precedence over him.

{Interruptions)

SHRI OM MEHTA : I am not saying
anything, but before you give your ruling. I
want to say this. It is a Short Duration
Discussion under rule 176. Rule 178 says :

"There shall be no formal motion
before the Council nor voting. The
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member who has given notice may make a
short statement and the Minister shall reply
shortly. Any member who has previously
intimated to the Chairman may be permitted
to take part in the discussion."

So, there is no formal motion and no voting.
St T o a7 fAEer 5

g 7 290 399 gra7 #1 oF Hifwee A
ausare AEdr &1 fagw aamr [fga |

ST WFR T ;WA AT HE A1EHT A7
TG Z AT &% a A9

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : I have asked the
Minister.

SHRI ANNASAHEB SHINDE: I think all
this controversy can be avoided because as far
as the legal opinion is concerned, we have
consulted the Law Ministry. Legal opinion has
been given that the State Government is also
competent to acquire the sugar industry.

SHRIK. CHANDRASEKHAR\N
/Kerala) : Correct, absolutely correct.

SHRI S. N. MISHRA: | want to make one
point clear.

THE VICE-CHAIRMAN (SHR' AKBAR
ALI KHAN) : Please hear me. The position is
that the House has approved of a two-and-a-
half hour short duration discussion on the sugar
industry. While discussing it the question has
arisen whether we should take the advice of ihe
Attorney-General or not. After hearing so
many, there are at least half a dozen more who
want to speak on the same point. I have no
objection, let the whole time be taken on this
preliminary matter, but I think that will be
against the very idea or object that there should
be a discussion. If senior people like Mr.
Mishra, after speaking twice, want to speak
again, I have nothing to say, but I would like
you to help me in carrying on tlie discussion on
ihe sugar industry and nol else. One more
thing. Please sit down. Do not get impatient. |
asked the Minister concerned. He said that he
had consul;ni the law department and he has
given his opinion. Pitamber Dasji, we may
agree with him or we may not agree with him.
Even if the Attorney-General has given his
opinion, we may agree with it or we may
disagree with it. Now, the main

[RAJYA SABHA]
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question is we want the views of all the people,
people with diffeient shades of opinion. Their
views should be ventilated on the demand for
the nationalisation of tin; sugar industry. I
would appeal to you now io close this. I had
already called Mr. Dikshit. Let him speak on
the motion itself. I am in possession of the
House. Whatever you decide I will carry out.

SHRI S. N. MISHRA : I am very sorry that
we are not being helped. My submission is that
the House has to be helped in certain
circumstances by the Government. Now, it was
a very humble submission made to the
Government that we should be given some idea

about the advice tendered, legal advice
tendered to the Government, on various
constitutioanl issues which arise in this

connection. But the Government has been
extremely secretive in this matter. The
Government do not want to share the legal
advice it had received and, again, when the
hon. Minister spoke on this at your instance he
spoke to us only about one single point. There
are many other points which arise and,
iherefore, I would say

(Interruptions)

SHRI CHANDRA
speak.

SHRI S. N. MISHRA : In half a sentence I
will finish. 1 never take time more than
absolutely necessary. So, we want that on
various issues we should get the expert legal
advice. It is nowhere mentioned in  the
Constitution, as has been sought to be made
out, that it is only in the context of Bills or
formal motions that the advice of the
Attorney-General could be sought. The advice
of the Attorney-General can be sought on
anything

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Please read that. Let me hear
him.

SHRI S. N. MISHRA: According to article

88 of the Constitution of India there is no such
mention

SHEKHAR: Let him

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Please read it.

SHRI S. N. MISHRA: It says :—

"Every Minister and the Attorney
General of India shall have the right
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to speak in. and otherwise to take part in
the pro -ecedings of, either House, any
joint sitting of the Houses, and
committee of Parliament of which he
may be named a member, but shall not
by virtue of this aricle be entitled to
vote.".

That is the oni) thing. There is no other
condition. The n, with regard to his functions
also, tn any subject his advice could be soug it
by the Government of India. Since the
Government of India is not sharing w th us the
advice that it has received, it becorres
absolutely neecessary for us to g< t legal
opinion.

rruptions)
ot Ao Uo wgwT @ AW OF (AT
A Ao | 29 A A frzawew &%

2T

o Twerw c 3f qa i 2 sk
AW GEA W FET 2 |
4P.M.

THE VICECHAIRMAN (SHRI AKBAR
ALI t HAN) : Please sit down. Please sit down
After hearing the latest point of Mr. A ishra, the
opposition leader, I am oi" t is opinion that I
would like io decide th s matter after I hear all
those persons wio want to speak on this. No
more discuision on this question. Mr. Dikshit.

SHRI C. D. >ANDE :
clarification.

On a point of

THE VICE-CHAIRMAN
AKBAR ALI KUAN) : Please sit down.

(SHRI

i

SHRI C. D. PANDE: The Minister has said
that tht Law Ministry has given this opinion, j
lis is a very serious thing

THE VIC S-CHAIRMAN (SHRI AKBAR
ALI K HAN) : Your leader has spoken. Please
st down. Kindly sit down.

SHRI C. D. PANDE: Kindly hear me. If you
hear, the vhole House would agree with me.

SHRI JAGDJJSH CHANDRA DIKSHIT
(Uttar Pradesh) : Sir, you have called me.
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SHRI C. D. PANDE: The legal opinion is
that the State can acquire. May I also know
whether the legal opinion is that the Centre
can take action in one State alone ? This is
another question. The third question is,
suppose the West Bengal Government decides
to nationalise the jute industry, the Bombay
Government decides to nationalise the textile
industry. Is it ' competent to do it ? No. Then
we have to decide about plan tions .

SHRI B. K. P. SINHA: 1 would like to say

St CIATOEW @ AT {ATHA ATEE
AT ZEAT 31 @I B 1 9TIE IIAT FAA
a7 ZaTE 9137z 97 @Y feepwe 81 aar o
w1d fae gwe gA Afaw 1w aA
far wexdta Y wag w7 W@ g |
HUT ITAT T TOVT £ AT | HL FURA
qﬁmﬁwmmﬁmuﬁf
T HTHTL AT FTedrEz a1 g9 o9
T F AT 9 IAE TR AFA &
f = @z wgw W a9 g9 9% T
® omr w0 | wivg 3w wwA £
Gl JAea A srifee ggt 9w s
T BT U K OUF 9 AT A
TE I Y & | I W3m § OF 9
& == T A A ot g\e A Ay Aeg
FE1 A FET FEY | A FWT A T IO
qrzez fau a & fF w=-z wi g fRav
AT | AT TS WY FEHIT WL
& 317 Tzl S AT 9 ZW WM A ar
#9 29 9T 9T A W wwg 2 fE o4
TZHA A AR AT JAH TFA T TEA
¥ MACET SEEr W ANTATECM F97 |

L)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Please sit down. I ~ do not
want anybody to  dictate. Mr,

Dikshit.

SHRI JAGDISH CHANDRA DIKSHIT :
Sir, I have found in the House that senior
Members, always encroach upon the time of
the younger Members in regard to speech. |
think it was half-past three when I expected to
get a chance to speak. But nearly an hour has
been taken on parliamentary quibblings and so
on without realising the fact that the House
was debating a very important economic
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and social question in which about two crores
of people are interested. You would br
interested to know, Mr. Vice-Chairman, that
about 30 lakhs of cultivators cultivate cane,
supply cane to the sugar industry which is
manufactured into sugar. The industry employs
about 2,30,000 workers. These 33 lakhs of
people, if computed in terms of family
members, would come to about 2 crores of
people. You are thus at the moment
considering a subject which concerns about 5
per cent of the population and, therefore, I
expect hon. Members to bear with me and to
apply their mind to the question seriously and
with consideration.

While doing so, I would first of all like to
precisely state the grounds that have been
advanced or that might be advanced to oppose
the request or demand for nationalisation. The
first is of course that some of the factories are
now very old, that their plants have become
obsolete, that their machinery has become
outdated and, therefore, to invest money on
them, or to pay compensation for them would
be in a way frittering away the very precious
resources of the nation. If I take tin's argument
as sound, I want to know what the Government
or this august House is thinking of the cane
cultivators, who must cultivate cane, must
harvest cane and wait for its being crushed by
factories which are obsolete or outdated and
which are in the process of whittling away. Is
that your concern for the peasants and the cane
growers that you commit their future to the
mercy of unpredictable fate or chance? Then it
has been very easily and lightly said by one of
the most respected speakers that only Rs. 3J
crores remains to be paid to the growers by
some factories and therefore it should not be
made a ground for demanding nationalisation.
The argument is not so simple, Mr. Vice-
Chairman. You can imagine if the peasant does
not get the price for his cane this year, how can
he then be expected to invest in the cultivation
of cane to be able to make cane available
during the year to come ? The money he gets
by selling is cane is his only resource to meet
his consumption needs, to meet the necessaries
of his life, as also the capital needs for further
cultivation. If he is not going to get the cine
price he has earned through his toil, to invest
in agriculture, how can you expeet any
improvement either in per acre yield or quality
of cane; and how can you think of
accomplishing the green revolution or
improved agriculture about which you and I
have been crying

[RAJYA SABHA]
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hoarse for days and years together ? Kindly
remember sugar is grown in the fields and not
in factories.

Then again, only yesterday on the news-
papers the spokesmen of the sugar industry
said that in U. P. alone 56 sugar factories
invested Rs. 43 crores on rehabilitation. The
earlier argument goes a begging because of this
statement. Because if Rs. 43 crores had been
invested by 56 factories, then they are no more
obsolete plants. And if they remain obsolete
plants as claimed simultancously, then how
could it be said that they have invested
anything? If you take the two arguments
together, the fallacy of both stands exposed.
Further, if you go into the sugar statistics, you
will find that the capacity of private sector had
doubled. What does this increase in capacity
show? It shows that there were a few business
houses, who were intelligent enough to know
how the proceedings of the Licensing
Committee could be manipulated to their
advantage; they did not allow any new unit, or
new entrepreneurs to come into the field, they,
thus, skillfully pre-empted new capital from
coming into the field. They took advantage of
all that procedural and routine mechanism and
could afford to expand the capacity of their
plants. What I want to underline is that, to say
that if the industry is nationalised or if a
demand for nationalisation is made it would be
scaring away the capital is a phantom
deliberately created. I challenge the merit of
such propositions. Out of 207 sugar factories
that exist today, 137 came into being before the
Second World War. Each of them was then
established at a cost of Rs. io to 14 lakhs. And
if you take the total capital investment at the
time they were erected, it would not come to
more than 14 to 15 crores for the country as a
whole, and not more than Rs. 9 crores sc far as
UP is concerned. The figure which I am stating
about U.P. is from employers' own document,
namely, the Birla Commitees' Report published
in 1954. Cannot the nation find Rs. 15 crores to
nationalise this industry? Is a sum of Rs. 15
crores going to be an unbearable burden for the
na to in? I do not know what Dr. Pande was
talking about. He said that a capita/ of about
ioo crores of rupees was locked up in U. P.
Sugar Industry. I do not know wherefrom he
got that figure. Whether you look into the
report of the Tariff Board or that of Birla
Committee, better authorities than he, you will
find that he was making a claim which cannot
be objectively sustained. I must also rejoin
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the argument he ¢ and now, that because the services
are ¢ irrupt and because public undertakings ha 'e
failed to operate successfully therefore to nationalise
the sugar industrv- would be like throwing it into the
hands that wuld kill it. I do not know on what basis s
ich a malarious attack is made on oui services. I am
reminded at the moment cf a tribunal's decision; of
course, it was g ven about two decades ago, when
the industrial dispute of the Bihar sugar fa( tory
workers went for adjudication to Mr. B- P. Sinha,
who later bacame tht Chief Justice of India, he had
then oc ;asion to observe ' it is not without just
ication that the spokesman of labour characterised
balance sheets as cooked or the purpose of showing
losses', and he i Jund that it was not safe to base any
cone usion in regard to losses ou the data add iced in
the balance sheet of sugar factorie:. In another
adjudication case follow!] g it, when the matter was
adjudicated ipon by Mr. Shiv Pujan Rai, another
judge of the Patna High Court, he went ¢ a record to
say that some of the sugar fac ories had suffered
losses because they had invested money in share
speculation, fina teed other business, and undertook
mone * lending business. In regard to the actoiies
taken over by the Government of India under the In
dustries (Develoj ment and Regulation) Act, tbe
report ¢ f the Tariff Commission °f '959 states t iat
they had made good profits during a period sugar
factories working in the p -ivate sector had claimed
losses. Here, I em quoting not from a trade union
recoi 1 or as a trade unionist, I am quoting from the
judgements given by celebrated judges and reports
composed by recognised authorites.

Therefore, to ay in the face of these pronouncements
of authorities like Mr. Sinha, Mr. Shiv Pujan Rai
and Tariff Commission that the public sector in su-
gar would not be a boon, but would be a curse, is
not lair. Let me restate the position and r< vert back
to argument from where I had digressed. Today, out
of 207 fctorie , live are in the pttblic sector, five to
ten are under the Industries (Development and
Regulation) Act, being looked after by the
Government of India and 66 are operating in the co-
operative secior. Hardly sc en to ten parties of the
private sector ha 'e entered the industry after the
Second World War. How can one say that in t ie
face of such a record of the entry of ne i capital,
capital would be scared away by he demand of
nationalisation? When tl | factories in the private or
have growi older than their technically estimated
life, why this cry
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to protect them ? Now you will ask me why I want
nationalisation of the Indian Sugar Industry. I want it
because, in 1932 when the Central legislature
legislated the Indian Sugar Industry Protection Act
extending protection to the sugar industry, it stated
clearly in its preamble, that the protection is being
given to the Sugar industry to protect the cane-
growers. Protection of the cane-grower was the main
reason for giving protection to the industry. The
thought about cane-growers leads me to retrospect.

In 1893 late Shri Mahadey  Govind Ranade
had contributed three articles to the Times of
India, Bombay, pleading for giving protection to
the sugar industry on the ground that cane-growing
peasntry needs protection. That was also the groung
that Madan Mohan Malviya took in the Industrial
Commission whose report was published in
1916 to seek eencourage-ment from the
government for the industry. It was on  that basis
that the (Indian Sugarcane Gomimittee)
McKenon Committee was appointed in 1920.
Then followed the Kisan Movementin U. P. with
an accent on the no-rent campaign and the Bardolai
and Khedda Movements in  Gujarat and strike of
cane-growers in Bihar. The Government of India
was forced by these movements to think of taking
measures to pacify the peasants. While the Kisan

leaders in  U. P, Bihar and Gujarat were
prosecuted, and the peasantry was prosecuted, the
Royal Commisison on Agriculture anda Tariff

Board foi Sugar Industry were also to consider the
problem of peasants. On the recommendation  of
those bodies, protection  wus granted to the
growers. What happened then ?  Immediately
after protection, it became clear to the Government
that the sugar  industrialists were not going
to protect the cane-growers.  The  Government
was forced to bring in another piece oi' legislation
in 1934, called the Sugar Cane Act. This Act for
the first time made it obligatory for the sugar mill
proprietors to pay the price which the Government
fixed for cane, to the cane-gvowers. This was the
first Government intervention in the field of cane-
transaction; it was the first restrictive measure
taken by the legislature. ~Why did the industry
yield to it ? But then what happened? The
mischief of the private sector to defeat even this
legislative mechanism to benefit  tre peasantry

became public in 1937 in U.P. and Bihar. Great
national leaders like Mr.  Sri  Kirshna Sinha in
Bihar and Mr. Govind Ballabh Pant in U. P.

had to take coercive measures against the
by putting the Sugar Control Act of

industry
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Bihar on the  statute book of Bihar in
1937 and the Sugar Control Act of U.P.
on the statute book of U. P. in 1938 through
which  they established Sugar Control
Boards in the two States. These two great
leaders had made it obligatory on every
sugar factory to obtain an annual licence
from the Government before starting their
crushing operation. They had, through
the two legislations acquired all  the powers
tc control the erection, expansion and
operation of factories except the power to
take them over. What happened then ?
Soon after their Governments resigned in

939) they went to jail. What happened
was, when these people went to jail,
finding Kisans of U. P. and Bihar bereft
of their leaders the  Sugar  Syndicate—
the organisation of the employers, refused
to conform to the schemes envisaged in
the U. P. and Bihar Acts. This provoked
even the foreign government—-the then
British Government to punish the  Syndi
cate by withdrawing recognition to carry
on the transaction on behalf of the in
dustry, in  April 1940. Recognition  was

after much humiliation
athority. Then came
Babu  and Pantji were
back into power in U. P. and Bihar. This
time they dedicated themselves to greater
cause, namely, the abolition of the Zamin
dari. All minds since then to 1954 in
the two States were concentrated on aboli

restored to in July
and diminution in its
1946, when  Shri

tion  of Zamindari. This programme was
of great relevance to the cane-growers
because till then they were t' e double
slaves, Firstly they were serfs to their own

as members of
societies they were
supply their cane

landlords and, secondly,
the cane co-operative
under an obligation to
to the factories to which they were al
lotted. So, it was a kind of two-fold
slavery. After producing the cane, they
had to sell their cane to factories at the
price fixed by the Government not in
consultation with their representatives
but in  consultation  with  the employers
of the factories to which they had been
allotted. In their enthusiasm for redeeming
peasants from the serfdom of Zamindars,
Sri Babu and Pantji relegated late Hari
Har Nath  Shastri's demand  for
nationalisation made in November 1946 to the
back-ground. Soon after zamindari was abolished,
the demand for nationalisation revived. In 1957 the
question was brought to the fore by Khuswagat Rai
in Lok Sabha, and in 1959 by Dr. Sampurna-nand
(the then Chief Minister of U.P.). Their efforts
failed as on both occasions the Central Government
came in the way.

[ RATYA SABHA ]
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The cane-grower continued to be neglected, even the
Plans ignored him.

Therefore, what I want to say is that while each
one of you sitting in this House is committed to
protect the interest of the peasants, the peasntry is
being ruined and no symptom of agiatation on this
count is visible in this House. Here is the sugar
industry which has prospered and profiled in the
name of the peasants with no bliss, whatsoever to the
grower. May I ask every Member of each party
represented here to stand with me and see that these
poor people are no more denied justice— economic
and social—due to them ?

Concluding, I would urge that the best scheme for
doing so would be to adopt thj scheme of
nationalisation like the one which has been envisaged
in the Indian Electricity Act of 1948. When electricity
was nationalised, what was done ? The statute created
provincial electricity boards. They were given the
power to acquire the units individually or severally as
also to exempt those whom they deemed necessary. I
am not enamoured ef the word 'nationalisation'. In fact
I want Rationalisation in the sense it has been used in
the Electricity Act of 1948. I prefer to call it
rationalisation because what I aim at is the integration
of the ownership of sugar factories and sugar caue
fields. All over the world sugar indus tiy is not treated
as an industry but as a plantation. Therefore we should
see that ownership of sugar factories is taken over
from the private sector and handed over to the
pleasants. The best way possible to do so is to adopt
the scheme of nationalisation, formulated for the
electricity industry, i.e. of creating boards at t Instate
level analogous to electricity boards and reminiscent
by and large, of the old sugar control boards of U. P.
and Bihar with added powers to acquire as also with
power to exempt privately operated undertakings for
the purpose. If the peasants were to be organised on
co-operative lines ; to take over factories, their co-i
organisations must follow and not precede
nationalisation. The nationalisation of the sugar
industry on the lines indicated 1 is both urgent and
necessary.
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grr 2, fredt afefeafagi @ sfag &m

;t afe g7 = avg ¥ Aia F  IATIES

a9 FT A 949, 24 o4l fFaa ® 39 w99
FT AT F WARI Y AE 7 997 43 7
f& 7z fard &1 AT TEEAEon, 27
AFATE FT TATH UEE FIO, A7 7

- grey faar €19 7uE & gowre 7 faEi

#1 T F | zAfET W A9 39 GET 0%

| B9 BHE AW FT AL 9EEA | gW AW-

g 2, 3a g, fr aere aw A% famm
FAWT FT =1 T OF, I AT WA
2 & fam ave
7 g SawraT A Ay, odw A Fard
| 417 YT , swar F Freor e e
fz ¥ 727 £, 59 aw@ & oA ¥ U
@ TETe AT ¥ AT IHAT W ¥ T @W
oAT W7 #1 T2 E A0 5 Ardr aweri
F1 79 FT T AT @rEr e @A

& ww ATz A awEs 37 & AEA
agt & fo A et &1 aowe avd g9
% & A oamd enfara § send ) e

arwrz 7 fqww faat & %0 &1 avq
gra @ faar | @ @@ § & @1 9
TG A, Z q90 F7, T a4 7 oaw
qAT AMFANT NAATT q FACH ATAT 7

zon femrd @0 FTm 0 sl A% AR
7z dAeT AE w7 A f A oA

AT F ogEer wradE s #n, e

HTITE 97 FAT W0, fHw @ 97 A9
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[=re wrE wardiv]
E | @t a8 afew o weEfm wEA
AT Arn s 49 qer & w §ee
A W9F @9 § NF gF A% F1 W A%
F wraw fag & fr 9z Swdama & F191 F
far & w7t T wE F7 3 ITRT &
fod, awerem & faf =t 2, a1 Ema
Tz faar war fr @@, saw W A
@8 df =i par e der w2, Wit
% 1 § ag ITeg & FAT F fd wat
qEN FA | 47 I wer froommE sy
FAT F A fawd A@ aw, awer-
qal & W1 fammw o § 9 avE q@

|1t AT YA SABHA]

Yar, forad fr g & fs 491 Ay sive & e

A gforat =rg &1 IFHr avd free sfamiz

F far 491 & #91 fowr wwar 2, 197

aitzy & foag 4% @ #91 fae g1 2 0
A7 AT1 F TATHFIN F AR A ARC
Fre & quung £ R ogAw 9T 9 fEe
Al & Aar Wiy 48 £ ar Sy e A
F @ & o a7 § fawelt #71 dar A8
2 IT% g, AR 72 S I F A4,
%0 T aradifa aqr 7 w1 F0O T 3,
IF AW FT AT TEIT & A £ A7 IAH
1 7 & 9, afyw 5w o7 9 99 Fr
ar #ur ggug a1 fom¥ fag 457 @1 a7
R o ogg ¥ fam | oww oA few
w2 ag afer aew 4% F A
F oA aMT § AYHIT &1 TAAT 39 A
aFaT ¥, mvEAfa wr faabor w oA
TAAT 37 A FEAT & a7 fme #mw ZEm )
F 41 971 q71 99 w0 A% & fAg
fFm gwre A7 ara-Afa = faateor g
A1 gq s fazar wor e oady daer 96
gar 2, 491 ¥ 77 Bt w1 ¥ faqg wrd
A AE0 AaE wE  Afva v § fea
HI F TAHET TAAT 29 AHT AZ T T |
a1 ARIT & g9 | FFe AT A4 a9 TA-
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#fiw e A dnar g aFa 2, feefr w5
M1, qZ @ A1 wEE q7r fEar
ATAT 3 A% FEd 48 aE A A F
AL W HI9 9 FT qA-AA FT FATAA
At HA anar £ & addfls & Ay odr
dF AT § AT AT & oarg dy send
3 gw 7 T et F oare fmw we
ST 7 g9 = aiF § I 7 ad-=maeqn
TATT FHA |

zafaa, wgEg, oo faaea & fr Ser
faet #7 mwear @ e forr sme & wmare
& & F7 F A2 Faa 2 aewmT It
A W AT I AT F AT qA
#rg warar qer 4 famrd I o2
Far war v ST & 9 sremmare
&, <0t o 3 ird &, 7 g A -
AT FIAT §, WATHENT w7 , afe
Wz g 7z foad 4% o aaf & aree
g 1 f5 1967 & feamaw @ wwrfoT g%
THH 1960—-61 § & &7 1965-66 aF
¥ wws £ ST TR 9 18-20 foew
#r o7 ST F AT ATHT £ ) =4
ATET AT BW @ A1 A iR 09 T7
qEHET AT% & f1Ze ST 498 "9 a0
faar & 1 S fasii & f@1 1965-66
# ST TaH g ua 2 a2 9.6 & wq v
@ AT & foad saw § =9 7| av
TE T 2 | AT e wifwer & #
FAw I, AT HATET & IOHT AW AT
ferar st A1 3a7 72 fFard & fr e
FETT AT FART A AA R | AT FH A
FH TH AL 9T qZ W FIA AT BIE
FTTT FET AT 5 wArwr € @ g -
fad frdr fasit #1 aww 99d Zra W
& A | SHI A% q AL T ZHT HIT
e € | AT AT ATHRL & WA 2 fF
TS T AT HATE AT TH WATE FT AT~
4% 721 Far wem, fve & 05 agw & fa,
IerEd A1 afew w=wr w17 % fad, #2
ﬂﬂllﬂfl!ﬁﬁ'*ﬁ'&?ﬂlﬂ‘ﬁ F T
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arsr A fFAr wAT | #F AT sHaeE- | wAT IerrEwl ar @ wifez &, AW &,
¥z #IT wWrFAE A% sifer & aﬁ%lfwﬁ%mmaﬁ TAFHER
fad ard, = orwel #1 gw 24, a1 fedr | fwd, forg 9% & S0 g 90 A
o $FY ¥ an ¥ foEd amsrw R | @A ag A% ST Freniize R

g arft vw anw ¥ A7 ax famar |
qusal g fF 0w g o 4 aafe F
{1 SFIET FAET 8 I0F ATFI0 A1 20 39
Al 1936-37 f 92 FMAT 16 T 4T,
ag fwre 4, =% 33 1957-58 # 52!
ana ff w17 1967-68 F 120 wra 4r |
Tg TA TAE2E § AT WFAT qiiHE
Wt & IaF AT A g 3@ a1 6 wfawa |
& 7ow it feleee & az g mor o
T &t qifRza 2 SeF oF e wf9-
A FAMAT AT, SATHAF FT F gea] (qAl
1 wvmt qw F fad o fefafam a1 |
7 Fwd ¥ e wEeEm, &, 3w o
ﬂ?ﬂ‘mﬁfﬂ%ﬁﬁiﬁ’qﬁ‘ﬂﬂmﬂ‘
FA qrAT &1 B A WE N, T A
T QT FAT 77 ¥ A TE, IAH! A7 2N FA
TF T AR {19 AT § qAaar g g2 foafy
F1E aga AF +E1 Znfr, Fifw A @7
FUTT ATAA TH A9E & WA@Y Fargew g fE
qopre fag & =d &1 5en wF F oA
Fre & vEfafrdom &, goee & fadan
% grfvzier 4% it forer 2 — foraar AT |
OFNEA AT & faAar zaar a9 47 dva
Y & AR A AT QI T T O AT AN
atfed f& da o em & fF e ¥
gra Ham & A Ay faat & gare 7@
Zar 2, 9u% oA ot wleArE 2 4 e
e fptaor § w9 e fas F sav
df 7z & a1 4 "@r=ar 9gar fF o2z afe-
ATE ZA & WA A AT o awar 2 1 &t
arrefreg SFiDl ¥ aar gare ATt
AT &, IR wramaefzm wfeat v
FORD RANT @ F IAH ATAAT ATEAT 4T
fir g1 wgard faai *1 feqly srar et |

¥ wiar g, &1 Jav v g qar wan w0
T AT =T FEIATH 2, AT T 10
ATa To qIA W%z AT AT FrATTIZR
FELT T 4 A1 To §, &4 g 10 A&
AT 4 7@ FT OTAAT AT HAC FRIF
st | gas framm o aw wrfee o
TN UHTIE & AT, de7 Az AN
grar &, aa Saar fwar sar & f& oaar
ST ATrET AT FEAT A s g T
mgw ot fafaws szl foamrs s
& 7z % famr s &, A @ Adew arfe
TS W UFTIE a4 & A (Far sat
2 1 afore ag gmn @ = s wrfee 4o
fo® H9z 7ewIT F1 T AL AT, A7
&R T T g0 AT FerEa A1 faw s
ar | (Time bell rings) q:ﬁ =
fogrer: w1 qmfa a8t & 1 & 21 fwse
qaw FT @ | TG wrg qaha @
g % war serawy wr swrEr mowe e
AT ATiET 7 TAT AT AT FEERL
1 7 g0 ¥ faeen & fF oo @ 2,
ATEIT FT A EF E, A I wiT A
qizy strar g, ar foe awr g '
v St #r gz 3 T A7 Fewr qfonw
M T A 7T g7 Fear ) e owER
afomerey gae famd swe § &
ST AR TN, T TG A AiE F HAA
TE FEAT AR

7 | ag 97 FEE AT TG wAAq
7g 8l & & A7 (|t w1 S 997 N9
2 7 7T 3, 3% 7 faAge qan T4
fFar v awar 8, 39 9% w0 HUAL T2
TET FAT | TAH AT AT ALz E, TG
ag AT F7d #, 9§ 9@ AF T

& oo ok ar: & gu %8 o7 05 79 6% | &, 8w & <ifr 3 £, agl o @A A
& Wi s o dy i 0 uw & A | F0 Teeam w1 9Eeg w9 93 41T R
TT AT FUEA E, UK &1 FHT 29 T AT | TA FT I WA & (F FTH T qA79 T A
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(=10 € wyeie] .|
7% 73 & % "l aowTe A9 g A
WA ST N A ¥, g 7y & w1
Y TAT TATEF § TTHL AAGAE T TAL
Y FH G2 AT § TAAAT AT,
T A R FT OF 49 A0 4 TTH
AT TSI F1 (24T F07, AL AT FART
STATT I7 A1 (AT & 999 F HTC {17
AT qoqAAT HT TR DA
AT FY AT TR FT | AT AT ATAT
A w@FIFY AT 9T AAAT § FAH FEr
FET AT W AwAN 3, VE-FET T E,
TATE FAT A ATAATAT | FATL IH
T IFIC & 797 2 (F F41 #1% LIV
FA9T 2 fa®T 37 v F1 9ar i 2,
TAR FT 957 &V a1 4 A1 (5w garg
2 forrer wga &, o1 w0 AG9E, Al
AT &1 74T FwA £ A1 wfETT A
I E | T AT fad g 2 faoam
HTAT AT w1 OF A4 sgAeay %) fzor F
AT A0, IT AT H AW TEOTEHI
w1 fgear &1, w=va &1 %17 39 (wiewae
§ FAT A9 F AV 947 &, ®AAI F, I

[RATYA-SABHA]

FAM F T %7 73 2 997 (@1 21 A1
§w fg=r o wequa £, FvdrEn g,
IAAr A fZar @ ¥ oavg oW Adn
feorr sd @ TaET 94, A9 A7
FEFT & AL { A AT I ATHL
F g § o & gr "ar aforme fqwam
€ HOIT UT g AT AT AFA | gH AT
2 TURIT § g wAT agT A% 7, 9w
Z FTF, AIC 4§ IAG AW R ATT ARS8
fF =0 awa IIR0 3® & FqAT GF |

SHRI KRISHAN KANT : Mr. Vice-Chairman,
Sir, the question before the House today whether the
sugar industry in this country should be nationalised
or not has arisen because of the basic fact that this

industry had Government protection for a number
of decades.

[THE VICE-CHAIRMAN (SHRI D. THENGARI) IN
THE CHAIR]

Before independence the British Government gave
protection to the sugarin-
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dustry and after
Government of India
the  sugar industry.
protection bas been
achievement of the
protection was given.

independence, the
continued to give protection to
The question is  whether tbat
used in fulfilment and
objectives for which this
The industry was given pro-
tection to see that the cane growers got protection
and secondly to see that sugar production in the
country increased and the consumer was able to get
sugar at an economic  price. ~ We should now
examine whether the  two objectives have been
achieved or not by giving protection to the industry.
Mr. Vice-Chairman,  Sir, « we feel, after so many
decades of protection, that these objectives have not
been achieved. The peasants and the cane  growers
have not been able to get protection. Those who
got protection are the sugar magnates and the sugar
industrialists and they gained money out of it. The
sugarcane grower has been reduced to a position of
grower and supplier of raw material to the sugar
magnates just like hewers of wood and drawers of
water.  He still suffers under the reign of the
industrialists who are in league with the officials and
the Government there. Even the prices of cane
are fixed by a third party at the instance of the
political pressure of the sugar industrialists and
magnates. Under these conditions the prices of
sugar have gone up. Our prices are two-hand-a-
half or three times the  international market price.
So the consumer here has to pay more and the
producer has to get less. Under these circumstances,
we have to see  whether protection to the  ind"
should be continued or not. Now, why is this
demand for nationalisation ? It has come out of
this frustration of the consumer and the producer of
cane.

Mr. Vice-Chairman, there can be another solution
for this. Give no protection to the industrialists and
allow import of sugar. But in the competition our
sugar industry will fade away. This wiH not be a
solution because we cannot do it as it would involve
foreign exchange and so many other things. So this
solution goes out. What other solution is before the
country? That solution is to regulate the industry.
How to regulate the industry ? We have seen so
many regulations in this country, as Mr. Dikshit has
said. Sir, this demand for nationalisation of the sugar
industry is not a new one. Of course, it has gel a new
dimension now, a new intensity, because of the
inteifference of the sugar magnates in the political
life of this country. Whether it is this State or that
State, thereis this political in
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ference. Just as he Birlas have started ened so as to be able to obtain  correct and
interfering with ihe political life of the complete statistics of production and the '

country and the} want their pound of flesh,
in the sarm way the sugar magnates have
started iatei bring with the political life of the
differ nt States. That is why this demand foi
nationalisation of the sugar industry has
come, so that the politi-; ical life of this co
mtry may be purified.

Mr. Vice-Chai: man, Sir, Mr. Raj-narain
and others will remember that the Congress -
Socialii t Party in its constitutional had said
hat the sugar industry should be nation
ilised. At that time the Congress Socialis
Party was part of the Indian National C
ingress. In 1946, when the U.P. and Jlihar
Sugar Workers' Federation was f. nned—it
was affiliated to the INTUC—with
Hariharnath Shastri as the Pr 'sident, one of
the objectives enshrined 11 the constitution
of the Federation was na Lionalisation of the
sugar industry. So, this lemand for
nationalisation is as old as 1956 or even
earlier when the Congr. ss Socialist Party
was functioning in the Congress
organisation.

The workers of he sugar industry were the
pioneers in he movement for ths
nationalisation of 1 he sugar industry. The
demand has grown now because the whole
sugar industry, The sugar industry magnates,
have | motioned and behaved indifferently
towards the consumer and the workers in tl is
countiy. Even Mr. Nehru while spea cing in
the Constituent Assembly on 8th December,
1947, said the Government riust find out who
were particularly responsible for the situation
that had been ere a ted and find out who were
guilty and t-iev should be taken to task. Not
only th it. The Tariff Commission which ga\ ;
its report in 1950 said that if really ve had not
relied on the figures supplied by the factories
in each year, there would not have arisen any
scarcity. Not only 1 fiat. They did not even
cooperate with tie Sugar Commission which
was appoint d of which Mr. Ganga-nath Jha
was the chairman. The Sugar Ordinance was
issi; ed in 1950 so that the whole thing could
1 ave been properly gone into. But the d
fficulty is the Tariff Commission's rep< :-t
says we are getting the figures only fr. m the
factories, but nobody knows a< tually the
statistical position, the costing of production,
etc. Even since 1950 there has been no
change. The Tariff Commission's report said
that dependence cm the figures supplied by
the factories fcr the formulation of official
data should cease and the present machinery
for the collection and compilation of the
sugar statistics be strength-

costing of production. Even for the last 20
years thtat has not been done and the
Government and its agencies are
functionning on  the  statistics provided
by the sugar magnates, tbe sugar industry,
and till this day they have not developed their
own sources of economic intelligence. They
have not so far developed their own  system
of collecting statistics. Why are not the
representatives of cane-growers consulted
while  fixing the prices of sugar-cane ? Sir,
this demand of nationalisation is not new. Shri
A. P. Jain is here. He will remember that it was
Mr. Kushwant Roy  who had brought about
this thing as long back as 1955. Though he
did not agree with him, I think he will himself
reply why he did not agree. But you will find,
Sir, these forces were there, the Syndicate
prople. Then what happened ? What did
Morarjibhai do ? Morarjibhai announced in
April, 1959 the revised excise duty of Rs. 5-
04 per hundred-weight and Rs. 3-9 for
khandsari. So what happened ? The cane-
growers who are producing khandsari and other
things diverted their produce to the factories

so that they could get a higher rate. ~What
happened ? Not only that. A bad situation
was created. The cane-growers in U.P. and

other places were feeling frustrated. At that time
in the U.P.  Planning Board on the 14th
September, 1959  this question of nationalisa-
tion of sugar industry was raised. Dr.
Sampoornanand went into the  proceedings
and appreciated the idea and indicated that a
high-power committee would be appointed
to go into the details of the inter State

implications and the economics of the whole
thing. When the industrialilists and the
sugar magnates came to know that the

sugar industry might be nationalised, they ran
to tne house of the Food Minister who
happened at that time to be Mr. S. K. Patil in
the Government of India. They took Mr. S. K.
Patil to UP. and while speaking in
Kanpur on the 22nd October in the year at the
All-India Conference of Sugar Merchants
Association, he observed that the Government
would not be interested in  nationalising one
more industry because it was already
overburdened with the  running of too many
public sector undertakings. This was what he
said while Dr. Sampoornanand who was in the
State and who understood the problems of the
cane-growers, said that the problem was
grave and they were going to think of
nationalising the sugar industry. At that
time Mr. S. K.
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[Shri Krishan Kant] Patil came from the
Centre and said it could not be done. What
happened ? Morarjibhai opposed it. Mr. S. K.
Patil opposed it. And I am sorry to say today Dr.
Bhai Mahavir was also saying something on
those lines. Looking into all those things  one
has to see what other way is there to solve this
problem. I think after a a lot of discussion,
after a lot of study into the  whole thing, it
seems that this trade should be completely
nationalised, because the industrialists are
making money on the hard labour of the sugarcane
growers. In these conditions I am astonished to
find that the = demand of nationalisation is raised
not only from U.P. I and Bihar, according to my
friend, this demand is growing even in Haryana
also. My friend comes from Haryana and he must
have full facts of the situation. Di. Gadgil,
the Deputy Chairman of the Planning
Commission, goes to U.P. and says there can be
no nationalisation. Why? Why should Dr.
Gadgil have gone to U.P. and say all this? He
has no right to give this verdict. He says
cooperativisa-tion. For cooperativisation, do you
think the industrialists will let the cane-growers
being cooperativised ? The only way out is the
Government should take over the sugar industry
and slowly hand it over to the cooperatives
formed from among the cane-growers,
labourers, technicians and the consumers so that
this industry could be  properly  run to the
benefit of the consumer, the cane-grower and the

weaker sections ofthe people of the country.
SHRI SITARAM JAIPURIA (Uttar
Pradesh) Mr. Vice-Chairman,  when [

was hearing the debate here, 1 felt a little
amused and also a little distressed, amused
bacause some of my friends who were
supposed to be well-informed and very much
being in the thick and thin in the so-called
benefits arising out of the sugar industry,
suggested that nationalisation or
cooperativisation is necessary to remove the
evils that are there in the sugar industry at
certain places, and distressed because  they
named the late Pandit Jawaharlal Nehru,
our revered leader, that he was for
nationalisation. He is supposed to have
suggested that something should be done in
that respect. My attention is drawn to his
speech on a very partment resolution
which he moved when he said,

"The average idea, well, of some people
apparently, is that the whole function of the
Government should be
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for them to seize hold of the private sector
factories with or without compensation, and
having done so, well, we have gained
socialism and there the matter ends. That, if
I may say so, is a primitive and infantile
notion."

If such a wise counsel of one of the greatest
men of history cannot influence our deci"
sions even now, I am afraid, there is some
thing wrong in the country's thinking. My
friend, Mr. Kulkarni, for whom I have the
greatest respect, has been trying to compare the
sugar industry in U.P. in the private sector with
that in the cooperative sector in Maharashtra.
I have great respect for my friend for his
knowledge not only of sugar and textiles, and
other industries, there is hardly any field in
which he would not like to enter, any
cooperative movement, anything. But so
far as I can claim to know, I  know the
difficulties.... (Interruptions)  Anyway I do
not want to go into all that and I will
confine myself to the present debate as it is
being held. The point is that if you compare the
sugar industry in the private sector with that
in the cooperative sector in same State, [am
prepared to stand the test and scrutiny of any
independent body, and I say tfiat the private
sector has done much better than any
other cooperative  industry in that particular
State. But an effort is being made here that
the sugar industry, the cooperative sugar
industry, in Maharashtra should be compared
with the private sector sugar industry in
U.P.  There could not be a bigger fallacy of
comparison. It is most unfair and unjust. 1|
would venture to ask : Is there any  sugar
industry in  U.P. inthe cooperative sector
which has paid higher wages that the private
sector? Is there any sugar cooperative
factory which has paid more bonus than the
private sector? s there any cooperative sugar
factory in U.P. which has paid higher cane
price than the private sector? So far as the
arrears of sugar-cane prices are concerned, I
will come to that a little later,  but I do not
want to justify that because the  cooperative
sugar factories also have not been able to pay
the arrears of the sugar-cane  prices there is
any justification for the private sector to be
allowed to be free from this responsibility of
not paying the sugar-cane arrears.

In fact I for one will never hold any brief on
that account and I will say with all humility
that with the powers that the Government
possess and with the right that they have they
are absolutely in a position to take whatever
action they like.
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Here I woulc like to quote from 'The Law
Relating to Sugar Factories in Uttar
Pradesh" where penalties have been
mentioned. Sec ion 22 says :

"If any pers jn contravenes any of the
provisions of his Act or any rule or of
order made thereunder, he shall be liable
to impi sonment up to six months or to a
fine not exceeding rupees five thousand
or >oth and in the case of continuing <
>ntravention to a further fine not exce -
.ding one thousand for each day dur ng
which the contravention continu

Interruptions)

The point, Mr  Vice-Chairman, is this:
When such  me isures of punishment are
available to the State Governments, do you
suggest tl at by nationalising the industry,
when the entire thing belongs to the  State
secor who are the colleagues of the bureaucr.
ts all over the Administration, they are foing
to take any action, if they have not been able
to do it so far in spi*e of thesI provisions ?
My submission, Mr. \ ice-Chairman, is that
we have to look i ito the whole
problem objectively rati er than find a
scapegoat. If there is one  purchaser in the
whole country , will t iat purchaser of
sugarcane pay a higher } rice of sugarcane to
the growers ? Las' year and before that,
i.e. within two J :ars the sugar mill industry
has paid Rs. § crores approximately—
extra—to the sugarcane growers in
Uttar Pradesh it self over and above the
minimum  cane price that had been fixed.
Similarly it wil be very pertinent to note that
one pure laser can dictate  to the growers
and wll ;rever nationalisation has been done,
w< know the results. The questions and
1 nswers in this House and the other House
will more than prove and convince everyone
that after national-« isation the tear 1 in the
eyes of the public have been very much more.
I remember a story which was told to me
once. There were fou r people sitting
together. There was a doi tor, a lawyer, a
consumer and a preache,, The Minister-
preacher said "I pray or all". The doctor

said "I prescribe fc ! all."  The lawyer said
"I plead for all. ' The poor consumer said "I
pay for all.' (Interruption) Mr. Vice-

Chairman, I 1 onsume after production but
there are nany friends who think that
they consume only by destruction and that
is tlie lifference between the two.

Now, Mr. V ce-Chairman, let us know
what exactly are the ciriteria for the
nationalisation of any  industry. It is

normally said that itisin the public interest.
Now who is  affected by this ? I think the first
is the consumer, then is the worker, then the
cane-grower and finally what amount goes to
the State exchequer or the Government. Now
so far as the consumers are concerned,
the sugar  prices are determined after very
detailed examination by the Tariff Com-
mission. There have been many statements by
the Minister, by even Mr. Ajit Prasad Jain,
om' most revered leader, who had been the
Food Minister earlier, even he has
mentioned that the sugar industry is such a
highly controlled industry that there is hardly
any scope left for any one to  manipulate. |
would not like to go into the  question of
dividends but I am quite sure that if the
consumer is to be benefitted, the first and
foremost thing we must do is to bring down the
cost of sugar. If the cost of sugar is to be
reduced, then the question of sugarcane prices
naturally  comes in, because it constitutes
nearly 70 prer cent, of the cost of sugar. I
would venture to  submit that the wages that
have been fixed by the Government and by the
Wage Boards and the cane-growers being
completely under the grip of co-operative
unions, (Time bell rings) Sir, T may kindly be
permitted to take two minutes more.

Mr.  Vice-Chairman, Sir, even
during the previous year many sugar factories
have been paid cane prices as high as Rs. 180
per ton in U.P. as against the minimum cane
price of Rs. 70. Thus you will see that neither
the workers nor the cane-growers nor the
consumers nor the State exchequer are going
to be benefitted by this nationalisation which is
going to be demanded by a large number of
people. People who speak loudly claim to have
bigger voice than those who like to place
things in their proper perspective

Even in the matter of co-operatives I know
very well Haryana's history; they have not
succeeded there. Punjab is one of those places
where the co-operatives have absolutely failed.
The State of U. P. , what do we find there ?
Half of the cooperative factories are losing.
Andhra and Kerala have suffered badly. Yes,
in Maharashtra the sugar co-operatives have
done well and I would like to congratulate
them for their very successful performance.
But it is because of the co-operative movement
? Certainly not it is because the soil and
climate of that State is such where any sugar
industry will do very well. If you compare the
contrubution of the sugar i Idustry in the
private sector iN Maharashtra with that
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[Shri Sitaram Jaipuria]

in the co-operative sector, in spite ot' it" being
40 years old, it is still younger than many of
the new mills. {Interruptions)

Mr. Vice-Chairman, even tbe Chairman of
the I. F. C. which has advanced quite a
substantial amount of money in the co-
operative sector as said about the textile co-
operatives as follows on the 25th September,
1969 at the aist Annual General Meeting of
the Shareholders of the Corporation :

" The question of financing textile co-
operatives was reviewed by the Board of
Directors of the Corporation. The Board felt
that as these units could not be regarded
viable in the strict commercial sense the
responsibility for financing the same must
be shared with the Corporation by the
concerned State Governments. "

The Chairman has further stated :

" I regret to have to repeat that, in spite of
the Corporation's loans to co-operatives
being guaranteed by the Central and State
Governments, the concerned guarantor
Governments have not done all that could
be expected of them towards clearing the
defaults. "

Obviously, Mr. Vice-Chairman, my sub-
mission is that sick mills are all over the
country and there is no reason that because
one particular mill is sick, there should be
efforts to compare it with a strong unit and
then try to plead ihe case for nationalisation.

I would, therefore, submit that, onc® you
think of nationlisation of sugar mill the
question will arise and I would ask Mr. Shinde
or Jagjivan Ramji to answer this question while
replying the debate that, if one state, i.e. U. P.
is authorised to nationalise sugar industry in
their State, can there be any reason for them to
stop Maharashtra from nationalising cotton
industry or Bengal from nationalising jute
industry or Assam from nationalising tea or the
South from nationalising coffee ? This trend
will be most dangerous.

I have mentioned all these points Mr. Vice-
Chairman, which, I feel, need to be calmly
thought of and discussed about, and I would
suggest, before the Government takes any
decision in this matter, that they should find
out the exact position, discuss with the
people
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concerned as to what exactly are the maladies
and what are the remedies before they come to
any conclusion. Nationalisation is neither
going to help them, nor is going to help the
Government, nor the consumers, and I would
therefore  storng-ly  support that the
Government should consider this thing in
proper perspective, more in the economic
sense of the term than in any political sense or
political thinking- as was seen here in the
House a little while ago.

Thank you, Mr. Vice-Chairman.

SHRI A. P. JAIN : Mr. Vice-Chairman, I
have been referred to by the speakers on both
the sides. About a decade and a half ago there
was a Motion moved by a member of the Lok
Sabha, Mr. Kns-hwakt Rai for the
nationalisation of the sugar industry. I was the
Food Minister at the time and I opposed that
Motion. The Motion was dropped. Now it is
natural that hon. Members should expect me to
explain why I rejected the Motion at that time
and why today I am in favour of the
nationalisation of the sugar *industry. I want to
inform hon. Members that at the time when
the debate took place the climate for the
nationalisation was not so favourable as is the
case today. Out of seven speakers excluding
myself who participated in the debate, only
three speakers, that is the mover and two
others—all Members of one party- -supported
the Motion, and ihe remaining Members, who
participated in the debate, to whatever party or
group they belonged, opposed it in one or
other manner. Some suggested that a
committee might be appointed to consider the
question. Others suggested that the private
industries might be taken over by the co-
opeatives. But there was none except the
members of one party who supported the
nationalisation of the industry.

SHRI LOKANATH MISHRA (Orissa): But
does that mean that the hon. Member gets
guided only by the wind, not by any reasons
?

SHRI A. P. JAIN : Please have a little
patience. Be a little quiet and you will have all
the answers.

SHRI LOKANATH MISRA : I have been
listening to what you said.

SHRI A. P. JAIN : But you have not
listened fully. (Interruptions) Yes, Mr. Vice-
Chairman, at that time I said that the sugar
industry was one of the most highly
controlled industries. From the
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time of the p irchase of the sugarcane right up
to the sale of the sugar, one or other type of
control was applied to this industry. Suga |
cane price was controlled by an o: der.
Releases of the sugar took place oni' with the
permission of Government. Government could
retain 25 per cent, of the sugar to be acquired
and to be sold at a prescribed rate. The
minimum wage were laid down for the
workers. Government has the power to control
the loc; tion and the working of the sugar indus
ry. Further, Government has the power ti >
take over the sugar mills which were nol
working properly. These were the consid
rations which I advanced at that time. N >w.
Sir, fifteen years have advanced and luring
these fifteen years we have learnt nany lessons,
and one of the biggest less >ns which the
nation has learnt is that coi trols have failed to
answer the national net is. Now, Mr. Vice-
Chairman, you will remember that so many
times there hav: been talks on the Dutt
Committee report. We prescribed a very
complicated sys em of licensing for the
industries. And the main object of the system
of Ii ensiug was to avoid monopolies. B it,
instead of curbing monopolies, m mopolies
have in fact been encourag d. Again we tried to
control th: prices of foodgrains by physical
controls. We again failed there. Today I find
that the controls, applicable to tie sugar mills
have failed to put them i 1 a proper condition. I
come from Utiar Pradesh and that is the State
when the sugar industry was established at he
carliest stage. What were the reason> for this, I
need not go into. Perhaps there were fortuitous
reasons why the si gar industry was established
there. Now the cane-growers in U. P. are
making an unanimous demand for the
nationalisati jn of this industry. The labour
unions t lere are agreed that the sugar industry
1 lust be nationalised. And what about the
3overnment, the Government in U. P. leaded
by Shri Chandra-bhan Gupta, t] e Chief
Minister ? He cannot be acci sed of having any
animus or enmity igainst the sugar millowners.
Now the U. P. Government has passed a
Resolui on which runs as follows. This
Resolution was passed on the 5th of October,
196;, and the Resolutuon is :

" The Cab net (the U. P. Cabinet)
endorses the Correspondence of the Chief
Ministe j with the Prime Minister and the
Jnion Minister for Agriculture on th
question of nationalisation of sugar
factories. The Cabinet is of the view tliat
sugar factories of the
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private sector be nationalised (this is what the
Cabinet decided) in accordance with an uniform
policy formulated for India as a whole. The
Cabinet ¢ appeals to the Government of India to
kindly take a decision in this regard before the
commencement of the ensuring crushing season.

In other words they realised the importance of
the matter. The U. P. Cabinet also realised the
importance of timing ; they wanted that the
sugar industry should be nationalised before
the crushing season—it should already have
been nationalised, i.e. before the current
crushing season started. Now why has a
change come about in U. P. ? Because the
sugar industry in U. P. is one of the most back-
ward industries.

I have heard with great patience and
attention to my friend, Mr. Jaipuria. He did
admit that there were certain faults with the
industry. But if you look at the sugar industry
today, its principal . features are that the yield
of sugarcane per acre, for the last 25 or 30
years, has remained constant at round about 15
tons per acre. As against that, Maharashtra
produces 40 to 45 tons. South has about 30 or
35 tons. Now the condition of labour in the U.
P. sugar factories is the most miserable. I have
seen some of the factories abroad, in Egypt, in
Hawai and the factories are like slums as
compared to the factories abroad. In other
words, the factory- owners here in U. P. have
never tried to improve the condition of the fac-
tories. As regards yield, sugar recover is only
about 9.5 per cent in U. P. while in
Mabharashtra it is about 11 to 12 per cent. In
the south also it is higher.

Now, look at it from another point of view.
Out of about 75 mills about one-third of the
milis are in the red. They are sheer scraps to be
rejected. Further, the sugar mills in U. P. are
located in a most irrational manner. There are
factories which have common walls ; there are
factories which are situated at distances of two
to three miles away from one another. There is
a speciality in the case of the sugar industry ;
that is the material, the sugarcane, must be
reaped immediately before it is taken to the
factory. So it becomes necessary that a sugar
mill must have an area of sugarcane for its
supply. But because the factories are irra-
tionally situated the result is that one factory
peaches upon the sugarcane supply of another
factory. In other words, the sugar industry in
the U. P. today is in doldrums. The same is
the condition in



3589 Short Duration [ RAJYA SABHA ] Discussion 3590

[Shri A. P. Jain]

Bihar too. It is not that I have any en- mity
against the sugar magnates , but [ am convinced
that the sugar industry in U. P. cannot be saved
unless it is taken over by the Government. That
is why I plead for its nationalisation. There is
no other alternative left.

Take the question of irrational location. One
factory belongs to A and another factory
belongs to B. Which of the factories is to be
closed ? Please remember that the loss of the
factory owner, whose factory is closed, would
be total. He will simply go out of trade. At one
times we tried to remove certain factories
which are wrongly situated to some other
places within the State and outside the State
but the resistance was so great that it could not
be done. The industry, in my opinion, must be
rationalised in the matter of location ; it must
be modernised in the matter of machinery.

Now, Mr. Vice-Chairman, you will be
surprised to know that since independ-ance
not one single factory owned privately has
come up in U. P., only four new factories have
come up during the plans and they are all in
the co-operative sectors. That shows how the
industry in U. P. particularly in the sector
owned by private owners, has become
stagnant. It is not a growing industry.

SHRI C. D. PANDE : Factories did not
come into existence in U. P. because the
licensing system in U. P. was such that no
licence was given to the parties who applied.
The four licences that were given were given

SHRI A. P. JAIN : I completely repudiate
that. As nobody applied, nobody got.

SHRI C. D. PANDE : They have all been
given to South India.

SHRI A. P. JAIN : One of his friends
applied and I gave him a licence—Mr. Dan
Singh.

SHRI C. D. PANDE : How many years
back was it ?

SHRI A. P. JAIN : But Mr. Dan Singh did
not um the factory; it is , monument of his
failure.

SHRI C. D. PANDE : Because the poor
man died.

SHRI A. P. JAIN . That is the condi-ion of
the sugar industry in U. P. It is sttagnant. It
is not improving.  Yields

are low; laboui is discontented; the farmer is
dissatisfied. About half a dozen millowners
themselves have approached the Government
and said that their plant may be taken over. It
is for that reason I want nationalisation and
not because I am opposed to any person.

SHRI LOKANATH MISRA : Mr. Vice
Chairman, whatever has been said by Mr. A. P.
Jain regarding request by some of the
industrialists for their mills to be taken over,
there is some difficulty in my understanding
probably or there is some difficulty in his
putting across the thing. The point is whether
there is also a permanent instruction from the
Centre to the State or an understading in the
State Government that no mill should be
allowed to be wound up or should be allowed
to die. They are sick all the time and they are
not allowed to be wound up because the. local
pressure is so much. One of the Ministers I am
told—I do not know whether it was in U.P. or
Bihar— resorted' to Satyagraha for non-
closure of a mill. They want all those mills to
continue as sick mills, and some of the mills
might have said that they might be taken over
instead of continuing in such conditions. So
the way in which he says that is completely
misleading the House.

SHRI RIZAQ. RAM : Sir, | want to make
one submission. Actually more than an hour
has been taken in interruptions by the
Opposition and in seeking clarifications
speeches are made. The time of the Members
who are keen to speak is consumed like this. I
would beg of you to please clarify whether all
Members who are movers of the motion will
get time or not. What is the position ? Will the
debate go on and continue tomorrow ?

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : I will speak about it
afterwards. Now kindly take your seat. Have
you finished Mr. Jain ?

SHRI A. P. JAIN : Sir, my friend, Mr.
Lokanath Misra, has provided me with the
strongest argument for nationalisation. Every
Minister, every public man, every
Congressman, in U.P. is keen that sugar mills
should run because if a mill stops crushing,
thousands and thousands of farmers are
affected by it. Therefore if a Minister went and
staged Satyagraha that the mills must be run,
what he did is the right thing. And the reason
why I am pleading for the nationalisation of
sugar industry is that if it is not nationalised in
U.P. about 12 lakhs of cane growers will be
ruined. As long as the
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sugar industry r< mains in the hands of the
private owners it cannot survive, it cannot
continue. It ma\ be there for a period of five
years or ten years but the industry will be
extinguu led. Because I am keen about the
welfc re of my State which has no other big
industries except the sugar industry. [am.

SHRI LOKA NIATH MISRA : Which you
were not i j years back as Minister ?

THE VICE-C CHAIRMAN (SHRI D.
THENGARI) : Mr. Misra, the time is
limited. No int' rruptions.

SHRI A. P. JAIN: .... pleading and pleading
with all ;arnestness that the sugar industry
must bi nationalised. After that whether it will
fac handed over to the cooperative sect ir or
not, I am not concerned.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Shri Z. A. Ahmad.
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SHRI Z. A. AHMAD : Certain strange
considerations have been brought to bear on
this discussion. Some of our U.P. friends have
been very touchy about this demand for
nationalisation of the sugar industry. I do not
know why they should be so touchy. The
question here is that the sugar industry in the
country as a whole should be nationalised but I
smell a rat in their very touchiness. I feel they
are touchy because as we say in Hindi:

The sugar magnets have been the source of

oft drarem wafean : = A1 A
g & 7dl, g |
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political corruption in U.P. That fact must be
recognised.

SHRI B. K. P. SINHA : Which industrial
house is not ?

SHRI Z. A. AHMAD : Particularly the
sugar magnates of U.P. have played havoc
with our politics. They have financed certain
groups, certain parties, certain individuals and
what I am afraid is m

SHRI C. D. PANDE : Anti-C. B. Gupta.

SHRI Z. A. AHMAD : It may be anti-C. B.
Gupta, anti-X, anti-Y but they have done that.
And I smell a rat in this sense that .

SHRI C. D. PANDE : It is anti-C. B. Gupta
alone that .

SHRI Z. A. AHMAD : Again and again
Mr. C. D. Pande is saying the same thing. I
am referring to one thing that .

SHRI C. D. PANDE : The Government of
India said you do it and you want to put the
onus on U.P. The U.P. Government had made
it clear why it should be done by the Centre.
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SHRI Z. A. AHMAD : We, as Members of
Parliament, have every right from time to time
to discuss such vital national questions and to
review our industrial policy. Again I say that
the whole question of Mr. G. B. Gupta was
brought in because they have a sort of guilty
conscience. Some of our friends like Mr. C. D.
Pande have a guilty conscience. We never
raised the question of Mr. G. B. Gupta. We are
talking about an all-India problem, a very
important problem relating to the welfare of
millions and millions of our people, a problem
connected with the industrial and agricultural
development of our country and you brought
in that. Therefore, I ignore it for the time
being. I have said what I wanted to say. Now,
Sir, we should see this question in the larger
context. Mr. T. N. Singh stated that the sugar
industry does not come either in Schedule A
or Schedule B. Schedule A is the national
sector and Schedule B is the mixed sector. He
says it is neither in Schedule A or Schedule B.
I think that is no argument at all. As our life
advances, we can put | certain items, certain
industries either j in Schedule A or in
Schedule B. There is nothing fixed for all time
to come. We can review our industrial
development. If we feel the need for
nationalising an industry, we can certainly put
it in the concerned Schedule. Parliament has
every right to do so. Therefore, to say that
since it is not there it is not open to discussion,
I think, is a totally wrong methodology, and
not only a wrong methodology, but a wrong
argument. Of course I do not want to say
much about Mr. T. N. Singh's speech. I think it
was a most irrelevant speech. It was a speech
out of which nothing emerged.

SHRI A. G. KULKARNTI :

SHRI Z. A. AHMAD : T shall take it
theoretically. It was not at all theroretical.
For example, socialism is way a of life. What
does it mean. Socialism is a way of
reorganising our production. It relates to our
economy, our system of production, our
system of distribution and in relation to that
our political set-up. It is our political set-up
and our State. That is socialism. For me
socialism cannot be brought about sitting in
Delhi. If you go to some remote village
where there are no trains and you sit in an
Ashram, how can we build socialism ? What
type of people you put in the Planning Com-
mission, I want to know. Can they bring
about socialism with those who talk about
this type of socialism ? This is how

Theoretical.
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everything got bungled in the Planning
Commission. He is a senior man. He says
something should be done for the peasants.
There is poverty and that is taken for granted,
but tell us what should be done. Poverty is not
disputed. The poor condition of the peasanty is
not disputed. But what is to be done—that is
my question. He was not able to give an
answer. [ think his whole line was the line of
status quo, do nothing. Put up Ashrams and
weep about the poverty of the people. You
cannot do anything. You cannot mend matters.
That is why I do not give much importance.

Now, in the larger context of the problem of
developing agriculture, developing industry,
developing agro-industries, improving the
conditions of our people, it has to be viewed.
Now, it has been very clealy stated and I do not
want to say again that it is a major industry.
Somebody said that it is a plantation industry.
It is a. plantation industry. It is an agro-
industry. It is an industry which affects the
conditions of work of about, as Mr. Dikshit
said, five per cent of the population. About 30
lakhs peasant families and about 2 * 5 lakh
working-class families depend, on it. It is a
very major industry. This major industry is not
only in a bad state, it is in a state of chaos.
There are some factories here and some are
there. Some are absolutely outdated and in a
bad condition. They are dying out. Those who
take the cane from the peasant cannot pay him.
Is it an ordinary thing? You get the cane and
then you do not pay anything to the peasant.
Go to the Meerut factories, Bijnor factories, the
Gorakhpur factories, the Eastern UP factories.
They do not pay to the peasant crores and
crores of rupees. Why does not the
Government step in ? The Government has a
constitutional duty to protect the rights of the
peasant. Now, that affects the cane
development in the next year. The peasant has
no money. About the conditions of the workers,
Shri Ajit Prasad Jain, who is an ex-Food
Minister and a senior Member of this House,
has spoken. Shri Arjun Arora will tell you more
eloquently what the conditions of the workers
are. Shri Chandra Shekhar will tell you about
the bad condition of the worker. I do not know
much about it, but I have heard that the
condition of the workers is bad. I know the
productioi is low. I know that there is
inefficiency. The debate is not adequate. Is
there a case or is there not a case for
nationalising this industry?

Then, Sir, this is an industry in which the
record of the private sector is very bad
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Where is my fri -nd ? He has gone. He said
that the pr vate sector has done well. Let us
examine what the private sector-has done. The
‘e is bungling all round, inefficiency, los? of
national wealth. Has the private sec' or done
well ? Then, he said that the IJP industry
should not be compared with t ie co-operative
sector in Maharashtra. Why not ? Maharashtra
is not an island, t is a part of India. If the co-
operative movement has developed in
Maharashtra, wl y not in UP ? It can be
developed.

SHRI LOK/NATH MISRA : He said that if
then is to be comparison, it should be between
the co-operative sector of Maharashtra with
the cooperative sector in UP.

SHRI Z. A. \HMAD : The whole thing is
the co-nperative sector has not developed in
UP ust because of the cancer of corruption
that was there. That cancer is still there. Th' y
would not allow anything to come up * They
would not allow the price for the sugar-cane.
(Time bell rings.) I have no even spoken for
twelve minutes.

SHRI A. G. KULKARNI : The Baj-
pore Co-operativ | Society in UP has got the
highest r ite. It is in UP. Let there be no such
twisted version here.

SHRI Z. A. . AHMAD : The Vice-Chairman
has rui g ihe bell though I have spoken for
twelve ninutes only. There are speakers who
have ;poken for half an hour or thirty-five
minutes. [ am on record

THE VICE-CI AIRMAN (SHRI
THENGARI) : There are many speakers-

SHRI Z. A. AHMAD : I have spoken less
than anybody i Isc.

SHRI Z. A. Al IMAD : Now, much has
been said. Ii the main the sugar factory owners
have fattened at the cost of both the sugarcane

oft TSt : T, g9 AT fAaea
w7 & o e & g9 &m awm wd
fr weafarz ardf @1 fa=me @ 81 wfaa
T Wt faar sra. g7 ardt & fa=reart

Q1 98 F AT T 97 o |

growers and the consumers. That is a f; ct.
They manipulate prices. They manir. ulate
prices at which they will buy the ane and
manipulate the price of sugar, t is scandalous.
The Government does no' step in adequately
in order to stop their manipulations. So, this is
a third facto . Now, if the sugarcane grower
and tin consumer are to be protected, we have
no alternative except

D-
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to take this big industry in the State sector.
When I say the State sector I include in that
the co-operative sector. I do not exclude the
co-operative sector. I think we will have to go
stage by stage. In many places we will have to
develop the co-operative sector. In many
places we will have to take the industry into
the nationalised sector, i.e., nationalise it and
put it under State ownership.

Now, Sir, in the end I would say after
saying all this that this old-fashioned,
antiquated opposition to nationalisation— we
got an example of that type of opposition from
Dr. Bhai Mahavir who said, "we want this, we
want that, but nationalisation is not a
panacea". How can I reply to it ? That means
they are so outdated.

AN HON. MEMBER : Confused.

SHRI Z. A. AHMAD : Not confused. They
are very conscious, not confused. If you say
confused, I know it is a very conscious attitude,
a very conscious exposition, a very deceptive
exposition of their point of view, that is, "we
are for the people; slowly and steadily bring
them together; guide the people to share in
industry; but do not nationalise". How do you
guide the people to share in the industry unless
you rapidly develop the co-operative sector and
at the same time take steps to nationalise the
industry as a whole within a few years ? There
will be Mr. Rajnarain who will say, not
nationalise but socialise. He is going to say
that, I do not accept it. For socialisation you.
have first to socialise the State. You have to
socialise the State and then you get
socialisation. Everybody is a socialist now
without understanding what socialism is. Mr.
T. N. Singh says socialism is away of life. That
means you sit in the Ashram and talk of'the
poor people, that is socialism. No. Socialisation
has a different content, different meaning.
Nationalisation has not that meaning.
Nationalisation today means handing over that
factory or that industry to the State and to that
extent breaking the economic power of the
vested interests in that industry. We are
interested in breaking the economic power that
they wield in our society. The political power
that they wield through this, we want to break
that. That creates the preconditions for our
advance to socialism. By itself nationalisation
is not socialism. But by nationalising industry
we curb monopolies. We curb the strength of
big money and thereby we create conditions for
advance of the people towards a socialist
order. That is
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how it should be understood. Technically
sepeaking, nationalisation may mean State
capitalism also.

AN HON. MEMBER :

SHRI Z. A. AHMAD : Stateism or State
capitalism, it does not matter. It is a step

Stateism.

forward. It is not Stateism. It is State
capitalism. The establishment of State
capitalism in the present society where

monopoly is growing, where the strength and
political influence of monopoly are growing,
curbing through these measures their power,
their intervention in the political and economic
life, is an advance, in which direction ? It is an
advance in the proper direction, in the direction
of establishing a society in which the real
economic power will be vested jn the people
and the political apparatus of the State will be
controlled by the working people. That is my
contention. Therefore, I tell Mr. Rajnarain that
there is no difference between him and me. He
wants to work out a fundamental difference
between the Communists and the socialists.
The socialists are for socialisation. The
Communists are only for nationalisation. To
that extent you do not understand the content
of socialism. Socialise the State. Fight for the
socialisation of the State. Political struggle for
the socialisation of the State and handing over
power to the working people, that is the basis
of it. In order to develop that struggle we may
take all sorts of measures including
nationalisation of industries to curb the power
of big money, to curb the power of monoply.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : I seek the co-operation of the
House in one respect. There are many names.
Secondly, even some of the groups have not
yet expressed their viewpoint. Earlier we had
decided that we would sit up to 6 o' clock. You
will appreciate that before 6 it is not possible
to do justice to different names and different
groups. So, will the House kindly agree to sit
longer because the discussion cannot be
carried over ?

SHRI MULKA GOVINDA REDDY
Representatives of groups must be called so
that they can have their own say.

THE VICE-CHAIRMAN (SHRI D.
THENGARLI) : That is what I am saying.

SHRI K. S. CHAVDA : Dr. Ahmad said
that socialism is not a way of life. Khan Abdul
Gaflar Khan said and even
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the Prime Minister said that socialism is a way
of life. Perhaps Dr. Ahmad's socialism is
Communism.

SHRI Z. A. AHMAD : Socialism means
reorganising production, reorganising the State
apparatus handing over power to the people. .

SHRI BHUPESH GUPTA : Socialism can
come only when the working class in power.

SHRI B. K. P. SINHA : Some of us have
given our names. We do not belong to any
organisation. Shall we get any chance ?

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : I am trying to accommodate as
many as possible, but it may not be possible
without the co-operation of the entire House.
That is only request. Mr. Rajnarain.

SHRI NIREN GHOSH (WestBengal) : Mr.
Rajnarain should not take more than ten
minutes.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Everbody will be given the
same time. I think he will not take more than
that.

~
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Ay ¥ wfwr 7@ & 0

Socialism is a way of life; capitalismis a
way of life; feudalism is a way of life
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SHRI BANKA BEHARY DAS : Mr.
Vice-Chairman, it is a pleasure that most of
the Members who have participated in this
debate have supported the cause of
nationalisation of the sugar mills in this
country. I may remind my friend that the
three  biggest agro-industries in this country
which employ a huge amount of labour,
prospered  before the Second World War.
And out of these three agro-industries,
textiles, jute and sugar, sugar was one of the
biggest industries in this country which
enjoyed protection for a pretty long time. That
is why before the War also, the sugar industry
to a certain extent changed the economies of
a few States in a bigger way. But Iam very
sorry to say that the protection that was
granted to the sugar industry, though it was
primarily to benefit the agriculturists,
helped these industrialists who started the
sugar industry and the cane-grower at that
time did not get justice which the protection
meant because protection was given only to the
produce of 1

[RAJYA SABHA ]
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the sugar industry, not to the agriculturist. After
the War the sugar matter was discussed
everywhere, the sugar industry started suffering
because even before and after the War, all the
profits that the sugar industry gained due to the
protection, were not utilised for modernising or
expanding the industry. That is why the malady
in the sugar industry started after the Second
World War. Before that period, all the profits
of the sugar industry gained due to the
protection, were given to the industrialists and
the honest agriculturist did not get anything. It
was the industrialists and to some extent the
middlemen and the traders who got the
maximum benefit. So, it was a protection given
not to the entire industry or the country as such
but to the industrialists who owned these
industries.

Mr.  Vice-Chairman, after the  War the
Government also did not give proper attention to

the  sugar industry. They were interested
only in the matter of excise duty. The
Government's  policy regarding control and

decontrol has been vacillating throughout this
period. I may remind  Mr. Ajit Prasad Jain
that after the planning was started in this country
from 1952 to 1957 there was absolutely no
control on sugar and the ruling price per quintal
was Rs. 82 or Rs. 83.  After 5 years of
decontrol,  in the year 1958 there was control
for hardly three years and the price went up
during the control period and the average price
was between Rs. 84 and Rs. 94 per quintal.
Then in 1961 for two years decontrol came and
the price again went up to Rs. ioi to Rs. 105.
In 19G3 again control was re-imposed for two
years  and the ruling price at that time was Rs.
108 to Rs. 112. So if you see the history of
control and decontrol  of sugar, you will find
that when there was no control and when
control came, the price was fixed at a higher
rate and when  again decontiol came, the price
went up.  Again when control came, the
price was fixed at Rs. 111 which was much
higher than the decontrol price in the market.
Mr. Vice-Chairman, throughout this period
the sugar industry has not been treated properly
because the Government was more interested in
two aspects, one to get more of excise duty and

the other to give benefit to the  industrialists.
Here I may quote certain figures. In 1950-51
when the rate of excise duty was Rs. 7-37 the

total revenue on account of excise duty was
hardly Rs. 6 crores and in 1960-61 when the
rate was Rs. 2865 the excise revenue went up to
Rs. 54 crores. Now the rate is



3619 Short Diration

the same and th: excise duty has gone beyond
Rs. 70 crores. So it is clear that after the War
th t Government neglected the industry by n 5t
forcing modernisation of the mills; they did
not compel them to modernise their mils. This
is the only reasons why the sugar industry is
suffering now.

Mr. Vice-Chairman, in this connection may
I remind /ou that when the Sen Committee was
set up to look into the malady of the a _igar
industry, it recommended that uni ss the sugar
mills in India are completely ationalised and
modernised, the sugar in dustry will not be
able to stand the test of ime. They even went to
the extent of saying that those mills which
have got the capacity of less than 1250 tons
should be upgraded and expanded and if they
refute to expand, then the Government shoi Id
take over these mills. Though the S :n
Committee were not interested to disc iss about
nationalisation, they came to th i conclusion
that unless their installed ci pacity is raised,
nationalisation should t ike place. Even after
the Sen Committee Report in 1965, I am very
sorry to sa/ that the Government were only
inter -sted in control and decontrol and in
getting more of excise duty. They also went in
for partial decontrol. Now w iat is the purpose
of this partial decontro ? In the name of partial
decontrol the consumers in this country were
fleeced in he makret and the industrialists wer<
allowed to make much more profits at 1 he
cost of the consumers. Mr. Vice-Chairman, my
complaint against the Government is not that
they have not nationalised the mills. But my
complaint is that throughf ut this period, the
postwar period, th :y gave importance only to
two aspect one to have control and decontrol
so :hat the industrialists get the benefit 1 nd the
second aspect was to enhance the excise duty
so that they get much revem t at the cost of the
consumers in this ¢ wntry. But nothing was
done to moderni .e those mills. Mr. Vice-
Chairman, now such a situation has developed
in th< country that this industry can neve,
stand on its own legs unless there is
lationalisation of the industry. It is ne use
saying that in U.P. or in Bihar the mills are
sick. I am not going to quote f om the Sen
Committee's Report. They h vc also given
some compliment to the < o-operative sugar
industries of Maharashtra but they also have
said that the workers working in the co-
operative factories in Maharashtra are not
getting enough of justice. That aspect we
shouli. not forget. I am not 9—55 R.S./69
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going into the question whether the mills in
U.P. are better or those in Maharashtra are
better. But we have to take into a consideration
the entire industry as it is in the country.

Mr. Vice-Chairman, my contention is that
this debate has given us scope W discuss about
the policy of nationalisation also. Of course, |
do not agree with anybody if he says that
nationalisation should be equated with State
capitalism. I want the producers, i.e., the
agriculturists, and also the workers to
participate- in the ownership and control of the
industry. If we want to see that the Fourth Plan
also succeeds, then I will advocate here that the
Industrial Policy Resolution should be
reviewed. I am very thankful to Mr. T. N.
Singh who drew our attention to the lacunae in
the Resolution and also how in its
implementation, we yhave departed from it.
Here again if you want to change the structure
of the country's economy, the first emphasis
should be that not only the key industries in
this country should be nationalised but all these
sectois which go into mass consumption goods
should also be brought under State control. As
the Reserve Bank Governor, Mr. Jha, has said,
control only at the stage of production will
punish the producer whereas it will give
enough of scope to the middlemen and to the
industrialists. The honest producers will be at a
disadvantage whereas the middlemen and
others will get the advantage of the whole
economy. So I would suggest that not only in
this context we should think of the sugar
industry but we should think of all those
industries which go into mass production. All
of them should be under State control. I do not
say that it should be done just now but I want
to say that the Industrial Policy Resolution
should be completely revised so that not only
the key industries, not only the key sectors but
all those sectors which deal with essential mass
consumption goods are brought under State
control. Otherwise in this planned economy it
wiH not be possible at all to check the
inflationary tendencies in the country because
we cannot completely depend upon the present
control machinery of the Government. In spite
of the drawbacks that the public sector is
suffering from, which I want should be
remedied, there should be a constant effort to
change the character of the public sector
industries. We should not only bring key
industries but other industries also which go
into mass consumption, €.g., sugar, textiles and
other consumer industries  under the public
sector.

1
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SHRI A. G. KULKARNI : All cooperative
sugar factories had to implement the Central
Wage Board Award on sugar. There is no
favouritism.

SHRI BANKA BEHARY DAS : Sir, I am
not contesting him.

Then, Sir, there is another wrong notion in
this country that whenever a mill is sick,
whether it is a textile mill or a sugar mill, it
should be taken over. I do not understand why
the taxpayer's money should be paid by way of
compensation for such sick mills which have
become sick on account of negligence on the
part of the industrialists. So the attitude of the
Government towards nationalisation under the
present conditions should also be changed. I
was against it when the Sick Mill Bill came
here. Those mills were deliberately made sick
to fleece the consumers and hence the
industrialists should not be allowed to benefit
and the taxpayer's money should not be
allowed to be wasted in taking over such sick
mills.

So it is a wrong approach. That is why I wil
say we should judge it from the sector-wisg
angle, judge it from sector to sector, and if w¢
think that a particular sector ought to be
nationalised in the interests of the economy
we should not bother whether the mill is
prosperous or not, because we are not going tg
give the benefit to the person who, because of
his inefficiency or because of his cheating the
taxpayer, has made this country sick or that
industry sick. So our approach should be not
on the basis of one sick mill, or one very
strong mill or a healthy mill. Our basis should
be from sector to sector, and we feel that the
mass consumption goods nector should be
brought into the public sector, and that is why
it is absolutely necessary for the sugar industry
to be brought under public control.

{Interruptions)
SHRI B. K. P. SINHA Mr. Vices

Chairman, I shall try to be very bri if. I am
thankful to you for giving me this opportunity

to express my views broadly on this issue of

nationalisation. My involvement with the
sugar industry is not very great though I come
from an area where two sugar mills arg
located. My knowledge is not adequate
however, to give me the confidence to

pronounce one way or other on the merits of

the issue of nationalisation. But, Mr. Vice-
Chairman, we have set before this country the
goal of achieving a socialist society.

»

[RAJYA SABHA]

Discussion 3622
Unfortunately, so far we have been
talking in very  general terms, talking of
eradicating  poverty, carrying the torch of

education to every hut in  this wide country.
We have not yet spelt out what exactly — we
mean by the conception of socialism. We
have not categorised or itemised the steps that
we propose to take to achieve a socialist order.
Unfortunately, I IInd that  our conception of
socialism is based on the  Fabian conception,
a conception that prevails in the Western
countries, a conception  which leaves the
apparatus of free  enterprise  untouched but
at the same time tries to dole out some benefits
to the large mass of people or the large mass
of workers. Unfortunately, I feel that that
conception of socialism is not suitable for this
country. Iknow of only one socialism, Mr.
Vice-Chairman, the socialism that was
propagated and preached by  Karl Marx and
Lenin. I know of no other conception of
socialism which can suit  the development of
this country or, for the matter of that, any
backward country.  Mr. Vice-Chairman, the
sore point of capitalism is not maldistribution.
The sore point of capitalism is its  fetters on
production.  Unless we have a new socialist
order as Dr. Z. A. Ahmad pointed out, a
new system of production relations on which
the industrial structure is based, we would
not be achieving socialism and we would not
be progressing at the pace at which progress is
needed to  extricate this country from poverty
and ignorance. Mr. Vice-Chairman, there are
people who point to us the example of Japan or
West Gennany and tell us that it is possible to
build on that basis even in this country. But
they were very advanced countries. The
know-how was there. The surveys  were
there The designs were there. ~ The workers
were there.  The technicians were there. And
only a part of, say, the real apparatus or  the
material machinery, which goes into
production of goods, had been destroyed.
Therefore it was easy for them, with the help of
the large sums of money that the richer
Western countries doled out to them, to
rebuild their economy rapidly in the shortest
possible time. But for a poor country, which
has for thousands of years lived in a state of
oppression and suppression,, for that
country it is not possible to  proceed and
develop on the path on which these

advanced countries have  developed.  The
example of the various undeveloped
countries is before us. Those undeveloped

countries, which have taken a  fully socialist
path, have achieved progrewss in the shortest
possible time. Those, which have taken to
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some other path their economy is stagnating
today. A ir. Vice-Chairman, therefore, I feel
tbat, i "we really want to achieve a socialist
socie y, then we must get out of the Concep
ion that the so-called ten-point programme
provides the panacea for developme! t. The
ten-point programme, in my j opinion, is a
very colourless programm ;. It is a
programme which any weli ire State today
adopts for its citizens. We need to go further
if we really wan to achieve a socialist
society in the si mtest possible time. The
character of an economy is determined by
its productic 1 apparatus. Unless that
production appa atus is socialised, na-
tionalised—I do not quarrel with these
words—unless th it apparatus is nationalised
quickly ai d extensively, it is futile for us to
think I iat we are on the way to achieve a
socialist society.
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Therefore, the new production appa. ratus
must be b ised on  production rela tions,
which ;re essential to achieve socialism.
Oni ofthe ironies of free enterprise is
tha ., while maintaining the apparatus if yoi
try to introduce greater and greater equ Jity
by doling out money, say,
to other sectors of the economy,
is less and less saving,
saving, there is less investment i nd if there
is less investment, there is no progress.
But in the modern world it is not possible to
sustain a system in wl ich there are large
inequalities. Th<refore it is necessary to
think of a systeii where inequality would be
climinated butat the same time savings
would be of such an  order that with those
sa ings we can quickly rebuild our econo
ny. Therefore there is no way out of a
socialist society. For the establishment cf a
socialist society it is necessary to h; ve a
socialised sector of pronuction  or a
nationalised sector of
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Mr. Vice-Chairman, 1
now. 1 find that our Constitution,
incorporating property rights and the
political ~ machinery that  we have in this
country, stands in the way of rapid advance. 1
am not prepared to go as far as Prudhon and
declare that all property is theft.  But at least
I feel that I would cease to be modern, 1
would become anti-diluvian, if I do not take the
view that the right to life must take primacy
over the right to property, and if property rights
and the constitutional structure embodying
them came in the way of rapid advance, they
must be subjected to rapid change. But then,
with the Constutition as it is, it is not possible
for us to brush aside property; compensation
and the other clements that are there.
Therefore 1 feel it is necessary for the
Government today to establish a scheme of
priorities, a scheme of  priorities with the aim of
coming to a decision as to which sectors of the
economy it is necessary to nationalise and by
nationalising which sectors it would be possible
to control and operate the economy in such
a way that rapid advance would be  possible.
At this stage I cannot say whether in that
scheme of priorities  this sugar industry will
find a high place. But then, in nationalisation
we have not to consider only the economic
aspects. We have to consider the political
aspects also and, therefore, if in the scheme of
priorities that is drawn this industry finds a high
place, I see no reason why this industry
should not be nationalised. But then, I also feel
that this is an issue which cannot be decided in
the House in a  discussion of this nature.
This is a matter which should receive  cool
and mature consideration after an  analysis of
all the facts from all angles and then, if this step
really helps the economy of this country,  then
nationalisation, in my opinion, should be a
must.

SHRI ARJUN ARORA : Mr. Vice-
Chairman, Sir, the most painful aspect of this
debate was the pathetic speech of Mr. T. N.
Singh. It was a sight for the God to see Mr. T.
N. Singh disowning the Planning Commission
and blaming Jawaharlal Nehru.

SHRI K. CHANDRASEKHARAN : And
he is in charge of administrative reforms.
You have put him Incharge of administrative
reforms.

SHRI ARJUN ARORA : It is awfully bad that
he is a Member of the Administrative Reforms
Commission.  Mr. T. N. Singh was a
Member of the Planning I Commission for a
very long time and if

will be very brief
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[Shri Arjun Arora] much time extra which is taken up by Mr.
Rajnarain.
there were mistakes in the Plans Mr. T. N. -
Singh  cannot escape the responsibility W TEITIAW : FiF o UFo0 tAF

for them. His could have been an honest

speech if he had today made a clean
breast of his own shortcomings as a
Member of the Planning Commission.

T & wafrd & awt AT w@E |

Iqearers (st TEY q@ Swa)

Sir, if there were any mistakes in the HIY ZZT® FT 78 7 |

ot T ¢ A, A o TAe  wfy vrwAreme ;97 I AR 2 0
faz ®1 &1 SAETAE St 7 AT 0§ A1 @z ¥ @ § oo seA aan
Fzrm At T Afen W ogwA & A Vg

st AR AT T AT A A oAy a1 ot WA WA /Y 9w faaw @z

Plans, Mr. T. N. Singh is the
person in this House who is responsible for
them.

TST S I M- T" N Singh blamedjawahailal
Nehru of gigantism. He said Jawarharlal Nehru
wanted everything to be gigantic and he
blamed him for it. Sir, ours is a gigantic
country and if our problems, which are also
gigantic, have to be solved— and the most
gigantic of the problems of this country is the
problem of poverty— this country will have to
go in ior gigantic schemes and Jawaharlal
Nehru did the correct thing when he went in
for gigantic schemes. He of course made some
gigantic mistakes also and today I am
convinced that one of Jawaharlal Nehru's
gigantic mistakes was the elevation of Mr. T.
N. Singh from an insignificant, Sub-editor in a
Lucknow newspaper to a Member of the
Planning Commission. He made this mistake.
The correct place for Mr. T. N. Singh was
where he was at Lucknow.

- -

o TEEEm o TR, THO & a7
Wt qar oifsa f&@ fo o740 fag Y a9z
# A9AA 277 AT TAT 41 | 7T qOAA
gz 97 Al g% 41 a1 flo mAe faz
A F1 FATTE 7 owaar A1 F7 fzan ar

St wAA 9O 29 A TAYY § 9
FT H q4r 91 |

= AN ;AT AFAZTATT AT
it aifafzr= 2= a8 ) 3w % wrw
T3 # o uAe fag &% 7% £z A
T | )

SHRI ARJUN ARORA : If after every
sentence of mine Mr. Rajnarain gets up, Sir,

you will at least please give me that

7 399 gwiY "W & fAd wRr 3 4 o
#1 faamar wyg famar 2 39 @1 St
i we famar 2

Mr. T. N. Singh said that the Centre will have to
nationalise the sugar industry. He was very keen to
absolve the U.P. Government and its Chief
Minister, Mr. C. B. Gupta, of any responsibility for
nationalising the sugar industry. There was till 1951
a scheme in U.P. under which sugar mills could
start crushing only if they obtained a licence every
year from the Government of U.P. It was true of the
Governments of U.P. and Bihar. This licence
system was in vogue in U.P. and it is open to the
U.P. Government to restore that annual licensing
system which was in force in U.P. till 1951. Once
that system is restored the U.P. Government can
easily refuse licence to any mill that it likes and
easily take it over. It is not that the Centre alone can
do it. If the U.P. Government is sincere about its
resolutions, it can take over the industry. Of course I
want the Centre to take over the sugar industry. I
want tbe Centre to get the credit for it but I must
point out that the U.P. Government is not so
helpless in this matter as Mr. T. N. Singh and Mr.
C. B. Gupta pretend, i Sir, it was surprising that Mr.
T. N. Singh who was Member in charge of Industry
in the Planning Commission blamed the Plans and
said that the Plans were industry. oriented. He said
that that meant neglect of agriculture. There is no
conflict between industry and agriculture in the
world of today. Agriculture itself needs the products
of industry as much as industry i*eds the products
of agriculture Sir, how can we have fertilisers, for
example...

SHRI RAJNARAIN : Even today in
Russia agriculture is treated like a colony
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for Industry. Tt develop industry agriculture
bas be< i exploited. There is conflict between
industry and agriculture. This is why in Ir iia
too you are not going to establish parit
between the prices of industrial produa and
agricultural produce.

THE VICE-C HAIRMAN (SHRID.
THENGARI) : Please do not interrupt.

SHRI ARJUN ARORA : We are not
discussing Russia

SHRI RAJNARAIN : You said no. where is
the wod; so I want to point this out t o you a id
correct you.

THE VICE-C IAIRMAN (SHRI D.
THENGARI) : Mr. Rajnarain, after every
sentence tl ere cannot be interruptions like
this. Yiu were not interrupted.

SHRI ARJUN ARORA : Sir, this running
commei tary should be stopped

SHRI ARjm ARORA : Sir, Mr. Rajnarain

1T YRl

A

TR RTETS 1

FAlA BTE )

All the fundamt ntal points are not to be
dragged in just now.
occasior illy  waxes

eloquent  over

T

parliamentary ~ procedure.  The  correct
parliamentary in Cedure is to listen to
speeches and th »n speak only when one's turn
comes. Ui fortunately his turn came earlier. So
he 1 hould please stop his running comment

Sir, there is no conflict between industry
and agri( alture in the 20th century.

TiAalY

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : No, you wi'l not interruption.
You listen patiently. You please consider the
time.
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St T O

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : No; you will not interrupt him.
You listen patiently. You please consider the
time.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : You now finish your speech.

SHRI ARJUN ARORA : My speech will
begin when Mr. Rajnarain stops his
interruptions; my speech has not yet begun.

SHRI BANKA BEHARY DAS : Don't
punish us.

SHRI ARJUN ARORA Sir, Sitaram
Jaipuria was another interesting speaker in this
debate. He claimed that the private sector has
dojie well in the sugar industry. Now if the
private sector has done well in the sugar
industry, then why this cry about lack of
modernisation in sugar industry? The Sen
Report and the Gundu Rao Report are two big
volumes which condemn the private sector.
Mr. Sen is a person whom I do not kniow but I
know that he is not a politician. I know Mr.
Gundu Rao. He is a hfe-long sugar
technologist. These two tecinical people have
condemned the private sector in the sugar
industry for lack of modernisation. Lack of
modernisation is a big problem of the sugar
industry, particularly in U.P. and Bihar where
the sugar industry was the first to be started. It
is a big condemnation of the private sector in
the sugar industry.

Then, Sir, more than one speaker referred to
the failure of the co-operative movement in
U.P. U.P.'s peasantry was one of the worst
exploited during the British rule. The British
did not only exploit them, but they also created
the peculiar system of Zamindari in U.P. This
was their act of vindictiveness for the
participation of the peasantry of U.P. in the
freedom struggle of 1857. Sir, U.P.'s peasantry
has been one of the worst exploited in the
country and, therefore, one of the poorest. It
does not have the resources to raise money for
the cooperative movement. When the Congres?
Government of Pandit Govind Ballabh Pant did
a good thing and abolished the Zamindari, the
agriculturists in U.P. had to pay ten times the
land revenue for acquiring the proprietary
rights. This continued in the fifties. So
whatever money the  agriculturist  in U.P.
could
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save was given to acquire proprietary rights.
The peasantry in no other State had to do this.
The peasantry in U.P. remains the poorest and
the most resource- J less. The Co-operative
movement does require some resources on the
part of the co-operators.

Workers not only in U.P. but all over the
country, workers enggaged in the sugar
industry want its nationalisation. There is the
organisation called the Indian National Sugar
Mill Workers Federation, which was formed
in 1946. One of its objectives is to work for
the nationalisation of the sugar industry. Early
in November this year the General Council of
that organisation called for the early
nationalisation of the sugar industry. This was
done unanimously. Mr. Kashinath Pandey,
who has changed his mind and changed his
party, was a party to that decision. I urge upon
the Government on behalf of them...

SHRI K. S. CHAVDA : He has not at all
changed his party. He is in the original
Congress.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : No, let us not enter into that
controversy. Kindly wind up.

SHRI ARJUN ARORA : You are wrong,
Mr. Chavda. He has gone to Congo.

SHRI K. S. CHAVDA : He is the original
Congress.

SHRI ARJUN ARORA : The workers
wanted it, .whether Mr. Kashinath Pandey
wanted it or not. The organisation to which he
belongs wants it.

The cane-growers in U.P. are a pitiable lot,
but they also want nationalisation of the sugar]
mills in U.P. The sugar-cane in U.P. is
considered bad because the recovery is less than|
in other parts of the country. How has it come
about ? The U.P. Government collects a cane
cess. The U.P. Government collects a purchase
tax on the purchase of sugrarcane by the mills,
These two taxes are supposed to be spent on the
development of sugar-cane. The yield must]
increase and the quality must improve. Though|
every year crores of rupees are collected for the
development of sugar-cane, nothing is done to
improve the quality. The sugar-cane grower in|
U. P. aserf. Heisnotfree to sell his|
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produce where he wants. Mr. Jain defended the
system under which the sugar-cane grower is
tied to a particular sugar mill. He has to sell his
produce to that sugar, mill. How does tht at
sugar mill treat him ? While all over the
country cash payments are made for purchases
made by the factory, sugar mills in U.P. do not
pay the price to the sugar-cane grower. They
hold it back and every year crores and corores
are due from the sugar mills. The demand for
the nationalisation of the sugar mills in U.P. is
now more than ten years old. In 1959 the then
Chief Minister of U.P., Dr. Sampurnanand,
wanted the appointment of a high power
committee to examine the implications of
nationalisation of the sugar industry, but Mr.
S. K. Patil, the great friend of Mr. Chavda,
who now sits in the Opposition, was then the
Food Minister. He turned it down.

gHRI K. S. CHAVDA : We also stand for
nationalisation.

SHRI ARJUN ARORA : Mr. S. K. Patil,
your leader, does not. Please repudiate him.

SHRI N. SRI RAMA REDDY : He is not
the leader.

SHRI ARJUN ARORA : One of the
leaders of your party.

SHRI N. SRI RAMA REDDY : I say again,
my good friend, I do not want to say things.
He is not our leader.

(Interruptions)

SHRI ARJUN ARORA Is he your
follower ? He is your financier. He is your
party's financier.

SHRI N. RAMA REDDY : Why do you
jump from one thing to another ?

SHRI ARJUN ARORA : He is one of the
leaders of Congress (O).

THE VICE-CHAIRMAN
THENGARI) : Kindly close.

(SHRI D.

SHRI N. SRI RAMA REDDY : Of the
country.

SHRI ARJUN ARORA Not of the
country, but of Bombay where he lost the
election.

SHRI K. S. CHAVDA : He has won from
Banaskantha.
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SHRI ARJI N ARORA : He is the leader of
Ban skantha, but today Mr. Chavda does n t
accept him as leader. Sir, thanks to M: S. K.
Patil this again was delayed. A'ter ten years
now that the Government party has got rid of
Mr. S. K. Patil it is ime that the Government
nationalised the sugar industry.

SHRI CHIT! \ BASU (West Bengal) : Mr.
Vice-Chain ian, so far as the sugar industry in
thi country is concerned, there are abou two
hundred district all over the con itry and of
these about 29 are in UP. Whatever may be the
importance of the su; ar industry in different
parts of the ce rntry, I think you will agree
with me that the sugar industry in UP and
Biha> occupies a very important position in t
le economy of the State-concerned. So ;ar as
UP is concerned about 29 districts of the
whole State more or less def end upon the
cultivation of sugar-cane and naturally the
economy of these 29 dist icts is largely
dependent upon the sugar industry itself.
About 22 lakhs of people who cultivate sugar-
cane are directly in olved in this industry.
Therefore, this industry has been developed, as
we h< ve known earlier, under a state of
protection from the Government. As has heen
stated earlier, it had tariff protections it had a
protected market for sale, it had protected and
fixed price, and as a result of these variety of
protections — s ‘nce I have not much time to
discuss - - with this much I think you would
agre; with me that this industry enjoyed i
variety of protections, and under the s lelter of
variety of statutory protections this industry
earned, if not fabulous, bm convertble profits.
Even today I find fro; a the Report of 1967-68.
I also refer to ry friend, Mr. Kulkarni— that
116 private sector sugar factories earned Rs.
11.51 crores as profit and 30 co-operatives e ir
ned Rs. 123 crores as profit. That m ans that
even after such a plight as is sa d by the sugar
industrialists they earner a profit of Rs. 11.59
crores. We have to see things in the proper
background. As our friend, Mr. Dik-shit, was
very n uch pleased to refer, the capital which
w is invested in the ecarlier stage of the in
lustry in Uttar Pradesh was not more t ian Rs.
g crores. If you add the profit he Uttar Pradesh
sugar industries have so far earned, I think it
will be more than Rs. 200 crores up to now.

SHRI A. G. KULKARNI
clarification 1 would give you.

Just one
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The VICE-CHAIRMAN (SHRI D.
THENGARI) : Will you refrain from saying
anything ? You had your say. -

SHRI CHITTA BASU
anything wrong ?

SHRI A. G. KULKARNI : I want to give
him a clarification. . .

SHRI CHITTA BASU : You are having
profit. I have not no grudge that you should
not earn profit. But it should be nationalised
along with your profit or loss. if you incur.

Have 1 said

It is alleged that although the sugar Industry
had been earning profit after profit under a
variety of statutory protections, as I have
stated earlier, they have not ploughed back
their profits in reserves for tlie modernisation
and rehabiliatation of the industry. Not only
that, Mr. Vice-Chairman, the depreciation
funds which these industries are bound to feed
have also been converted in various other
ways various very questionable ways, if [ am
not to use a stronger language. Not only that,
whatever may be their profit and loss
accounts, I think you will agree with me that
there are manipulations of acco-ounts to a
large extent. After all these things the sugar
industrialists have earned covetable profit
during these years, and the industries have not
been nurtured, they have not been
rehabilitated, they have not been properly
nourished, as a a result of which the workers
in the factories are suffering a lot. The cane
growers are not even being paid the legitimate
sale price. I was looking into the old files
wherein I found that our hon. Minister, Mr.
Shinde, in the Lok Sabha sometime ago, about
three or four months ago—I have forgotten the
date—had to actaul that an amount of Rs. 25
crores were due to the growers to the country.
The industrialists purchase the sugarcane but
th - culth ators are not being properly paid, not
paid in time also, they are being paid
unremunerative price. Therefore, this industry
is now in the deepest of doldrums. Now I
think everybody will agree that for the nation's
interest the industry is to be modernised, it is
to be rchabilitated, and for that purpose
something is to be done.

Mr. Vice-Chairman, the report of the Sen
Commission and the report of the Gundu Rao
Committee have been referred to here. They
have said in unmistakable terms that the
industry was not being modernised by these
industrialists, and in the interests of the
country,
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ill the interests of the industry, in the interests
of the cultivators, in the interests of the
consumers the industry is to be modernised. I
hear a suggestion which is very much put forth
as to why those sick mills are not being taken
over by the Government by way of forming a
Sick Sugar Mills Corporation. There are also
suggestions that the Industries Development
and Regulation Act may be applied in the
matter of takeover of these sick mills. I am
very much opposed to this very idea. I am
veryrmuch opposed to this idea because it is
with the State exchequer's money that the sick
mills are being renovated, are being rehabilita-
ted, are being modernised, and after being
modernised and rehabilitated they are again to
be given back to the old proprietors or factory-
owners who were raally responsible for the
present plight or the unhappy state of affairs of
those mills. Therefore, if the industry is to be
at all modernised, it is to be under the State
sector. The Government will give money,
Government will supervise, and only after the
supervision and after the patronage or financial
assistance by the Government tnis industry can
be modernised and rehabilitated in the interests
of thi consumers, cultivators and the country
as a whole. Therefore, Mr. Vice-Chairman, at
th.; present stage there is no other alternative
than to go straight for the nationalisation of the
sugar industry- That alone will ensure the sur-
vival of the industry in the interests of the cane
growers, in the interests of the consumers, in
the interests of our accepted policy.

A1 A fewr wg ;. ITHATSAS Wl
7 H{MET FEE F Iy 1 W A
FFT ATH TR AAA G 974 | g £ 7gea-
qf =9 gE 21 T oAdg ¥ gwve 3%
faal 4 T WM W A% WE QfaT
w7 fafww wzasi o7 &) == 37 2 |
§ I FAE AL ART FAT F A A
vaar g | wwre afaww aEem
A FHT FAM ¥ EmETr AT qiT o
Hgau F frarr | & 3ft 76 ¥ 4 aq
dfaey fa=re s |/ma wm
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Taet & Pr o o 3w & feantr sl
#, AdATaT ArA fEAaT AAET A1 A
2,1 agm whawr & aff 9w @ aw
¥ afeg A1 Ay Wt FAAAERT T IAE
A F, IF afr ag A1 A
Qi F AT ANE A I KT AT
Foaws T TR

SATaH, EATT A9 FT 54 sTIEHT AAT
giq a7 srarfar 21 29 ST AT WET
Ay ¢ 5 fow 3w i amaroa 94
argear Fiq 2, 39 IW A 4T gWF AT
faT @imor g 2 &7 ST s za
2 39% daq # # afuF FgA1 A8 T0EA
7 | afyw ot famfess & ey 39 ¥
FH F79 A AT TAT JAEF §, IAH
A o aga wfaw g & AT A 30
AT 9gA 4q qo dto ¥ famw A
FIU A 58 A 1 Feaw v g, &
T gy 7 fogr a1 fF s afa
#1317 A1 AT IENEAT FAA 2, IF A
w1 g frady ) ey saiaar F
THFN  ATATAH FIAIT F@ | TR
SATT TATT TIAT FHTAT AT TAFT qe-
o Az gAr R AT A1 AeEE
FAUT 9T T FIAT TE ) 0 FI
FA T A7 AL FT AT FHATC 47 )
fora ot TAT IANET F A T HT A
afew &mr 4, 3% Ffzaremr w1 qvF
F1 W1 FfemE 1 ;v FAT 0T AT
77 ¥ IUmfaEl 7 @ Aifs fraqzF
FTRI AT ITMAT | TAT ITH FA AT
AT am FT F 0 IAW A FW FE 140
7 9% T ferfy #1 zar, a1 IEA am
T W IAW FT OEEFI FAT AvfE
=4 q49 W [EM AAET FUT 7 I
FAWT F TEAHT BT A FT AT -
foa ody apely wagd w0 aeq 4, fawd
W qvg A wivw &7 oA, gy b &
AT FAEE T W A AW A I
gadr faor & T @Ay § faaw e
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aAra fag i frooAe faz St A
7 §49 & AVFAAEAIA AT AT AT AT
Fa1 5 vt & 1f @rd g A
& 2, sifE-fart fam sz w1 oefa-
7oy famr w71, 3AA ATEC EAT | SEA
qfem G427 F AT FT FHE0 OAEAT
1 @7 F2r i ww Gl am o 75f-
art £, &1 fedly fifa #1 wmaifag 7 &
are W g F TT AY WA § FEAT ATRAT
2 f& @ Az 19" #7 F @ Aw
FT AT TFA G0 AL F WAT AT HFAT
2 | AT ZAIC EW 949, Af0E, FOF
AT wdr STET 3O TR A7 F aeral
A T 97 AT TES ATAT AZ0 £ | ATA
gfes 427 § AT FE FAT &, AT FH
I AR FT Fo02 T 2, AT AT F AW
2| ST 4 ArteTenEr vt & g
faa gmv a7z @9z 41 999 T@AT
AT 2H I FTHA W T LA
arfer sz fom =7z 7 3w & 9n@ sAw@i
FTImE g faar ar a9 &, St 9wz

7 HE zmm F fr adhirwor
s =fam

AT, # ATA A O AT AT A1
femrr s 2 B o= A Fav A
FrTe A 91 fav g fan e sEemfEd
q ATEES FAZ IIAT | AT AT A
T TR AN A FE AT ZTH
Z A AT Jaer & oforweET qeare
7 FEm @ w4 g9 ) He
Tam & fag oF 449 41 1957 & a0ar
T AT AT FAT AT ATE 1967 H FIAMT
TAT AT | AT FAUT A TH HAY

qg aa #4100 5 9z 65 2 5 aw- |

e TmE § @1 7 3Fq are anfoa Gy

T E, 9 TM OIAM F A F AT

foam ot w7z &, I WA A7 A A
AT ¢ 9 57 m sEm w0
F7 foar sy

AT, T #2729 # 7 37 fragw
2 fr 3uv 93w § qax gfas A6 faq
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# #1730 T gL AT F5 AWAl 7
fFar 1 iz o 36T A9 F @4 ar
wEM gu gz wiw &1 g B S e
T Ry 97 ) T AEg ¥ OIEA
quAT faeyard &5 aese 97 3T A
2 1 & 9ern Z FF ST AvaT AT a9t
wfears #r avdr & T AT A0
T 7% waad 741 & 7 fom zgm 7 3w
T FAAT FT, 50 FIZ FAAT FT, 4L F
W AT HEq Z, I9 Aa9 ® AT 4w
H AMETEET a1 FF FAT ¥ A5 2
™ TEAN W oqEw g oFATE Az & R
THH FIH FIA 1A ARG &1 wizAre F
HWAT FAT T TF 2 ) T B AT
aa Fr arEr Jrfzr | T oAEw 7 oI
F1 A1 AfF 2 a8 /7 71 2 | AW W
FENET FOA A1A1 F1 A 7FH TE Fi-
ATE FT ATHAT FIATIF T 2, AT 92 2
fi 31 1 Fma faasr aifz, s
A FT AT & (Faar Arfzg, 37 A9 J80
fam 721 2\ ag fafy a3 & a=
T OAFAT &, FF LT TH AT F AT
NT AT IAF ATHA [T GACIA gATE
79 A §, 3T GAEI 9T qZ ATT0 FL |

A, gaw feer aafe w0 a8 2
47 HHIT FT E 0 AT IA TUET ¥ fAT
FH FEAT 2 IAHT A7 (A0 awT ITdrarat
1 fao e war smar srfaw | oaw
feafa a7 2, It Z|r sy rfzw o @
AT FEATEA FIAT &, IART Al FOAA G
famar & T S 17 F71 AT 2, fafea-
A7 F, IAR wAET ZAT E 0 TAfAd,
awr frazw & B =w fafeis %1 927
Zzrar AT wGrfeR 1 & 72 a@m fEw
AT 97 FFAT AFAT Z, A2 A AR
AT TEAT AEAT § | T2 ITT WE W
mfwfadr safaar, fawer 97 g1 #@
g 91T T Pt 991 1 AvzEz anfaar
FATA FEAr 4f | 97y faw ogwe ®
FFHT TEEE g g
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| #dr & 1 & war ot & a7 faaEw w0

B SE O TRt 1% aa g, gy | Ve g fr oo Al w5

wafea @i w1 wfaw w3 3% FwmaT
T, T sy 97 T geEEr owr o
TEIFT fpar smar arfed 1 s we-
FT A W AYE AT =R TEEA, AT I
faeft sz 71 Ffard 4@ #nr

AT TA AW F HIG H A g9 A9
AT 2 a7 waifaes 4% 8, Faay awe &
A8 TAW FO A AR ¥ ogrg H{ rfaa
2w F Az g @ fE oo e
F1 ST F 219 H A7 w7 A0, oA
AN F F 9 Z, 3% 214 § 47 FH
o$1 ST e ) oz AEg H oA aure-
arz A4 H A1 AT Ay TS
T A, A I A § 1 7 -
FAF AT 97 0F Afww A F awa g4y
afemd 1 =@ 7w 2 fom oWy, ww
qAmfa &1 s faEl aewd wwe g
agt T fazen faar 9w, =9 9w & wwen
F1 27 A3 BWT | %6 A% #Y A0 A
SAAT A AL EET | 9 A% s ¥,
FUF1 F A7 wagel & wlatafaai w1 305
AN W owfa 98 fear s, a9
q A1 fl a7 oAgeE w9 AT ay
FEd A wAWE A7 2 fF oTw owmm w7
A AFF F MAIE IAFr 4T T
FUAT AR, 7 A% WAZI W1 FH
9 ¥ fag drmEw a8 foam, oag
T TH AW AT oA g@fr A g
qHAT 2 )

HHT TEM 0F FIEE TRET §
TEAT A GAT AT deefn aw &
Hifea 7@ 2, afew ot Sd H wwaar
& S wAr G w #, 39 AW T W6
Hfeaws @ afed | o= aw dady s
AT 431 T Al w1 e ag g,
9 qF AZ AWTAT BN A E1 wwer
& | 9T gwTE Rm W wwafem A &y
T 7@t 8, afew 31 fenfaa w9 9

FT AT ANHT &, IAH qgEArd dEAT AfET |
W A% Hafaw st &1 T TifE-
fadi ®1 S g1 W@ Zhn, gEAn
T ENM, A9 AT TNE HH AG AT AFAT
2\ FEw wEi 0v 990 FW A A6 FH
T AT wHAT

e, # =rgan g A v F fa
mE AT Afurrerrese waeT aar 41 A,
o srafam st & @ 1 | 3™
1 98 WA H A W owas fAw oaw o

aw H, AT, A9 S A T AWa
It & fag www fen 2, 3% faa @
ATH TAT1T I AEZAT E

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Mr. Rizaq Ram, you will be

the las* speaker before the Minister speaks.
Kindly be brief.

st feaw v SUAETEEA HEET,
A e faedt F acfEen 7 %
AT W FFH OB W OE ) A I AT
wizar 2, Wifs @9 UF AT T4 -
a9 w79 A o &, afaw @ # 51
i sz 2, =7 faAl =1 7ane &, s
ATHT WA T HATH 2, IO A9H AT
TAFAT FT ANA F AT FAA ATE ZAR
fasta &, faq =m0 @7 zw g
FIA KT WA AT TZE, F AW GAmiT F,
A qafzA & 1 3a% e ufe 2, 399
I WWIE 2, w9 98 w6 £ wfEr a9
afew T a3 § AT EHT @At J
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F fad 9 7 540 A7 gaw a7 s
wrAr T A IT | g weRl F owig 7
ATTHT 9qI12 FLAT § |

SHRI ANN VSAHEB SHINDE : Sir, the
House has been pleased to discuss the demand
for nitionalisation of the sugar industry. Whi s
discussing this demand, hon. Members have
covered a very wide ground. Som; of the hon.
Members criticised the policy of the
Government. Many times pi bi ic memory is
very short. I would like tc recall the years 1966
and 1967 when the major parts of our country
where sugarca ic is grown were affected by
drought an. there was a very drastic reduction
in the acreage of sugarcane. As a result, ugar
shortage developed. But I think as . result of
very appropriate policies formulated by
Government, Government w is in a position to
overcome the difficult si uation. And the
policy of partial decontr P1 was adopted under
those circumstances. I must submit that the
policy has pai( rich dividends. Though there is
some nisunderstanding about the policy,
Imay.ubmit that the cane growers in this c<
untry benefited as never before as a resi It of
this policy, and production has a so gone up.
For the year which was just »ver, we had a
production of 35.5 Iakh * jnnes. In the current
year, the trends of pi xluction are so encourag-
ing that we ex ject a production of more than
40 lakh tonnes. The sugar prices have also com
down, and availability is very easy. So, it
would not be correct to say that the C
overnment has been wrong in adopting » lis
policy. May I submit, Sir, that receitly when
this year's policy was to be fori ululated, we
consulted ihe Chief Ministe s and to our
surprise, and

ersonally to fity surprise, we found that
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many of the Chief Ministers who were critical
of this policy of partial decontrol th tois -\ es
came forward and said that the partial d ml
policy :he only right policy and i i should be
adopted. There was near-unanimity in the
Chief Ministers' conference about this policy.
1 do not want to take up the time of the House
in explaining Government's approach in
regard to this.

THE VICE-CHAIRMAN (SHRI D.

a2t TIRATLET gz falsee ?I'T Tﬂ""T
A 4, #9 ".’Tr Fgq a0 ! W@
A A a7

THENGARI) You may continue, Mi.
Shinde.

SHRI ANNASAHEB SHINDE : I am
making a factual statement.

sy TIHATIE Fazlf F, TOT 9EW
%vrmmi?a’ Z7w ARl £ |
77 AT AAG AT AA E |

SHRI ANNASAHEB SHINDE : INOow, when

this problem of sugar industry was being
discussed, naturally some references were made
to certain regions and some hon. Members
stated that the element of regionalism should
not be introduced into this. I quite agree with
this proposition and I think that though the
problems of sugar industry may be different in
different regions, we must consider them from
the point of view of national importance of the
sugar industry and no element of regionalism or
provincialism should be brought into it. But I
must say that the sugar industry in U.P. has
attracted considerable criticism both in this
House and outside, and I must say most
reluctantly that the health of sugar industry in
U.P. and Bihar is really not very good, or rather
it is not good at all.

SHRI CHITTA BASU : It s bad.

SHRI ANNASAHEB SHINDE : You can
say that.

sit few Tm o gformmr ® o1 GET
A

SHRI ANNASAHEB SHINDE : I quite see
that. So, the main reason is that a large number
of sugarcane growers in the country are mainly
concentrating in U.P. and Bihar. From the
figures available with me, the total number of

sugarcane growers supplying sugarcan: to the
sugar industry is about 26 lakhs in the country.
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Qut of that, 20 lakhs are from U.P. and Bihar.
So you can imagine the magnitude of the
problem as far as U.P. and Bihar are
concerned, from the point of view of the cane
growers' interests.

SHRI JAGDISH CHANDRA DIKSHIT :
It is 23 lakhs.

SHRI ANNASAHEB SHINDE ; You have
your own figures, I have my own figures.

Therefore, from the point of view of the
economy of sugarcane and sugarcane growers,
U.P. and Bihar are continuing to occupy a very
important position. Moreover, Sir. the industry
in UP. has a very peculiar history. For
instance, most of the sugar factories in U.P.
are mostly outmoded and old. Out of a total of
71 factories in U.P. only 5 are less than 20
years old. Fifty are of the age-group 30-39;
that means they are more than 30 years old.
And 1,0 are over 40 years old-Most of the
factories have very old plants. Naturally their
efficiency is not very satisfactory. And when
the efficiency of the p'ants is not satisfactory,
naturally it has mtny other implications.

Then, Sir, even from the point of view of
capacity we find that a very large number of
factories in U.P. and Bihar are very smill units.
They are uneconomic units and this factor also
has got other implications. In U.P. it has been
a habit with the factory owners that they
always keep on some arrears to the cane
growers. Since | have come into Parliament,
i.e. from 1962, I have been connected in one
form or ano.her with this Ministry and I have
not seen a single year when this problem of
arrears to the cane grower, was not raised in
either House of Parliament. There have been
complaints from cane growers. We have
always been advising the State Governments
that they must adopt most coercive measures
to recover the arrears. Despite all this—and the
State Governments have b""n taking ne steps
to recover the arrears—the arrears of the cane
growers have been continuing. Even according
to the figures with me, in 1968-69, out of the
total prices of sugarcane, i.e. Rs. 329 crores,
Rs. 12.34 crores were in arrears throughout the
country. Of 1967-68, it was Rs. 16.7 lakhs.
Even from earlier years there were arrears of
Rs. 36 lakhs. So this problem of arrears has
been one of the very irritating  points.
Once the
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sugarcane grower sells his sugarcane, the sale is
complete and in fact, the sugarcane grower is
entitled to the full price of the cane. But in this
sugarcane industry, a system has developed
whereby the cane growers have always been put
into difficulties, and especially in U.P. and
Bihar, this problem has been very acute because
I find that the average cane grower in U.P. is
very small. The average cane grower in Eastern
U.P. for instance, has been supplying four to
five tonnes of sugar cane. So, we can well
imagine the position. While in Maharashtra it is
82 tons per cane-grower, in U.P. and Bihar it is
4 to 5 tons. In Western U.P. it is slightly higher,
12 to 13 tons. In Eastern U.P. and Bihar where
poverty is extreme, cane-growers are very few
and even out of the 4 to 5 tons which they grow,
they are in arrears in their supplies. I entirely
share the views of Shri Ahmad when he referred
to the extreme poverty of the cane-growers in
U.P. Their resources are very limited. There is
no growth there. There is no good seed- There
are no irrigation facilities in Bihar. For instance
more than 63 per cent of the cane-growing area
is unirrigated. In U.P. also more than 35 per
cent is broadly unirrigated. And because of all
these difficulties, the arrears of cane-growers,
the inefficiency of factories, the outmoded
plants, the cane-growers are very much pressed
and they are always in difficulty. That is why
this problem has become very sharp in U.P. and
therefore, we have to sympathetically
undrerstand this problem. I would not like to go
into the legal aspects of the problem. But as I
have already said, legal advice has been given
to us that the State Government as well is
competent to take over the sugar industry, and if
that be the only point of some Members, I do
not think it should really form a point of
controversy

SHRI RAJNARAIN
information.

On a point of

SHRI ANNASAHEB SHINDE : Let me
finish. Iam not yielding.

wft TN . AH, AT T AT
AT THHEIT |

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Is it seeking information or
giving information ?
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SHRI ANNA.SAHEB SHINDE : Sir, I can
only say—the honourable Member may say
from his own knowledge—as far as my
Ministry is concerned, we are not concerned
with the legal aspect of the problem and we
have to depend entirely on the legal advice and
there is no reason whatsover as to why my
Ministiy or the Secretary of my Department
should go into the legal aspect of the problem
because whatever the Law Ministry advises .

of; TIHATCAN @ AR ATHIRE H
TET FTAAT, § 42 FAT Tgar g i o
Feav faedz 7 fwdi a3 F fedt
a7 ot #r§ adifaa 4 g !

Iomweas (S ISEE 30E) ar%
1 gfzg | And he will proceed unin,

l(‘rrupll.‘d.

S THEALHT

AT AL carie
A | .
gaawrean (i ZEkE Svd) o Hw-

A7 F| A1F AL &, AT FATA ATEZ T
Arfora, s &fz@
SHRI ANNASAHEB SHINDE : Sir, if my

Ministry or my  Secretary has any difficulty,
naturally we will consult the Law Ministry.
Sir, I was explaining the point as to what has
been the approach of my  Ministry in regard to
the sugar industry. I must very humbly sav and
tell the honourable Members here that I am one
of the workers in India who is very closely
associated with the working of the cooperative
movement in this country and I have worked as
a very humble and ordinary worker in the fields
in the villages. To my mind, especially for an
industry like the sugar-cane, the only
solution, that appears to be there is that the
sugar industry  should be owned by the cane-
growers.  That seems to be the  ultimate
objective with which we must proceed. I
myself have orgainised  sugar factories with
cane-growers  and though in some States the
experience may be contrary or may be not too
satisfactory , I can submit with some authority
that  wherever the cane-growers have

organised these  cooperatives, they are

managed well and wherever the State

Governments are also very helpful to the

cooperative movement, there these cooperative

factories are going on very well and the cane-
growers have benefited most and the cane-
growers of
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the cooperative sugar factories have b-ru
getting, by and large, higher prices than what
the joint stock factories have been paying to
the cane-growers. Even the efficiency and
other things of the factories managed by the
cane-growers are much better than many other
factories. I do not agree at all with the
assessment of Shri Jaipuria. He may have his
own experience in U.P. and some other States.
But by and large, the country's picture as far
as the cooperative movement is concerned, is
very encouraging, and that is why the
Governm :nt of India's approach has been to
encourage the cooperative movement. And
honourable I Members will be satisfied to
know that fcrtien we began the First Plan
there were only three cooperative sugar
factories in the country. But now out of the
210 existing working factories, the number of
cooperative sugar factories is 62 and if we
take into consideration the total number of
factories which are licensed, the House will
be pleased to know that out of the total
number of 267, the total number of
cooperatives is around 109. So, the position of
production in the cooperative sector by the
end of the Fourth Five Year Plan would be
almost 40 to 45 per cent out of the total
production. So, progressively, as far as the
sugar industry is concerned, it is being
cooperativised and the cane-growers are
getting a more and more predominant
position, and I think the Government of
India's approach will be progressively in this
direction so that the cooperatives have a
dominant position as far as the sugar industry
is concerned. I must also submit that this is
one of the outstanding achievements of the
Government of India during the last two or
three Plans though many a time because of
some setbacks in some other sectors of
economy we failed to realise what we
achieved in certain other sectors and this is
really a very outstanding achievement made
as a result of the efforts of the cooperatives,
the State Governments, and the Government
of India's policy of encouraging the
cooperatives.

As far as the nationalisation in U.P. is
concerned or even the nationalisation of the
sugar industry is concerned, naturally if the
Government of India has to take certain
steps, all its implications, its economics,
etc. will have to be closely gone into and
the Government of India is giving some
thought to this problem and all lin' pros and
cons will have to be considered and the
Government of India wiH no doubt arrive
at some decision on

[ RAJYA SABHA ]

Discussion 3650

the basis of the merits of the industry and the
merits of the case. That is the only thing that [
have to submit at this stage. I have nothing
more to add.

SHRI JAGDISH CHANDRA DIKSHIT :
Sir, jusl one point. The question is, of course,
as pointed out by the honourable  Minister,
whether the Government has been trying to
encourage the cooperatives. I have my doubts
for the simple reason that although in the
Industrial Policy Resolution of 1956, it had
been d tliat 'the principle of cooperation shall
b: applied wherever possible and a steadily
increasing proportion of the activities of the
private sector developed along cooperative
lines' and 'special assistance will be given to
enterprises organised on cooperative lines for
industrial and agricultural purposes, and in
the Third Plan it had been categorically stated
that tin aim of the Covernment was to promote
a pattern of industrial organisation which will
lead to high levels of  productivity and give
full scope to cooperative organisations
and that in  licensing new industrial units the
cooperative  organisa-sations were to be
encouraged, yet the policy  decision taken
by the Licensing Committee in 1963 took a
contrary view and  said, "other things
being equal preference was to be given to
the establishment of cooperative
factories". Now, my point is that does the
term 'preference’ mean the same thing as the
terms 'encouragement' or 'development'? My
argument is that 'preference’ which always
succeeds development  cannot proceed it.
So I have my doubt about the intention of the
Government to develop cooperatives of

canegrowers to install or operate Sugar
factories.

SHRI ANNASAHEB SHINDE : 1
think, Sir, the honourable Member has

not properly understood the Government
of India's policy. We say we give pre
ference to the cooperatives. That means
if there are two applications, including
one from the cooperatives, we do not
at all consider the joint stock factory's
application. For instance, during the last
year and a half we have licensed about
56 factories and out of this number 49 are
cooperative factories. Joint stock pro-
posals have been accepted where the State
Governments have supported their proposals
and where there are no proposals rom the
cooperative sector.

SHRI S. N. MISHRA : There is one thing
which I am not able to understand from the
reply ofthe hon. Minister.
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social and economic, cami to the conclusion it 2 = > &

that the sugar industry  should be nationalised in _. A _E"TI' TIFAN G ERCll
the State.  Thi Government of India is now T 3 far 13 %o fores aF FI RIHT
confrontec with the demand that the sugar

industr should be nationalised. That matter hﬁ{;’ mf LB RS L fmr ar r

is been pending before the Government. ¥ ®WRT 9% §7F17 fwer =7 g7 fgame
vVhen we wanted to raise the discussion, we

wanted to  understand the constitute malm el g L)) us faufar 15 fam-

and legal implications of the m tter so that we TI% & 3{1H AT * s faem T T
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demand with which tl.ey are  confronted by the ':3'ﬂT‘TT w7 ﬁm 7 7=f -'1'#& 3 I
U.P. Governi tent. ‘Em s E?r,-" T TR g:m |

SHRI A. C . KULKARNI : Th . e.mﬂh%mmmm
. . : ere are two or '\':'ﬂT P m .

three points which I would like to make, Sir, for [ 2 w1 Hiw E, IH O EH
clarification. s it not a fact that the private sector ¥H1 H7T @& | FATEAEE N 9T G0
sugar factories, when they sa;  they have gotu For B A & A
profits and they have earned more than the IS% LU Q g | | wEAT HIgAT &
cooperatives, it is due to the sugarcane price paid at a7 f FAT TEWH a fvz 377 ﬂ"’i‘ﬂ'ﬂ
Government rate and the price realised for s igar . e

was the highest, above the other price by Rs. io T4FT Arafaez qrdl 7 wiw 71 fw 25 aaeae
per quintal ? The co-oper .tives have given Rs. & 2 AT AT faaa AR
17 to Rs. 20 per [uintal as a remunerative fl:q:ﬂ‘a‘_ ; TN'T{, 7 5 L

price and tha is why they could not show profits. ¥ Fg! f& vt FanT %1 Farafraren amn,
The 1 92 per cent, of the agriculturists  ai : - ot = -
below 1 acre or ij acres in the co-oj erative I AT R AT F €T IAL AT il'l'fgil

sector. Secondly is it not a fact th; t the co- ff 3T 927 ¥ AT IATF I A T2
operative sector has along with th : private sector

implemented the Second \ /age Board Award ? 1 AFTF FEAMRIG, wiifE F@r Ll
do not know wheth r ~ Mr. T. N. Singh  is an #a%7 ®ywiae qdf § wiv fEar iz
agriculturist >r not but I want to know from the a* - = o
> [inister whether it is a fact that the i 'rent crop H41 fm fea ot & a7 WA BT &7
is of 11 months whether it is in U.P. or 3 g=1ra fwaT
Maharashtra or Gujarat or Mysore and the arsalim?"t_ 7|' ‘ﬂ' TE = = E | st
is of 16 months nd that crop produces four times 3% TFNIT F T FATH 9 ﬂ?ﬁ Fgan
the er .p which is current crop. Is this also not a o =% - e e 2 e e e 2
fact that thereby the agriculturists e;rn more ?® SHRI K. CHANDRASEKHARAN :
May I also know whether it is iot a fact that in'Sir, this discussion pinpoints the need for
Maharashtra the majority of the members of the nationalisation. The word 'nationalisation' can
sugarcane co-operative societies are below threebe treated as taking over by the State
acres ? Government or taking over by the State-
sponsored public undertakings or even in the
co-operative sector. With this end in view may
I know from the Government whether the
Government have got at present any  definite
policy in regard t,
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natioanalisation or is it that since the matter is
possible for decision at the State level from the
legal point of view, the policy of the
Government of India is to leave the matter to
the State Governments concerned and not to
have a national policy in regard to this crucial
matter ?

SHRI ANNASAHEB SHINDE : Sir, Shri
Kulkarni raised three points. The first one is a
simple point which should not take any time.
About the implementation of the Wage Board
recommendations, I must say that by and large
the sugar industry in the country, whether in
the private sector or in the co-operative sector
has been implementing the recommendations
of the Wage Board. Then as far as the balance
sheets of joint stock companies and co-
operatives are concerned, there is no
comparison because the balance-sheets of co-
operative factories are drawn up on a different
principle altogether; they show the profit and
loss only after the cane price is paid and the
cane price depends upon certain factors. But
generally speaking, as I have said, the cane
price paid by the co-operative societies is
much more than that paid by the joint stock
companies. In Maha-
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rashtra there are only two districts wher the
adsali cane is grown. In the rest of the places it
is of the same type as elsewhere— the districts
of Adsali cane are Poona and Ahmednagar.

Shri Rajnarain raised some point about the
cane price. The Government has announced its
policy of cane price and the price policy is
known to the hon. Member.

st vreArEer ¢ fEaeaT

& 730 ggaTA A A1 W& |

SHRI ANNASAHEB SHINDE : Then Shri
Chandrasekharan referred to the point whether
the Government of India has a policy. As I
have said, the Government of India is
considering this issue and naturally when it
comes to some conclusions, those conclusions
will be known to the House and to the hon.
Member, and that will be the policy of the
Government of India.

THE VICE-CHAIRMAN (SHRI D. ) : The
House" stands adjourned till 11 A.M.
tomorrow.

15 qraE

The House then adjourned at eight
of the clock till eleven of the clock
on Wednesday, the 10th December,
1969.



